RITZY CHEMICALS PRIVATE LIMITED DEALING IN CHEMICAL PRODUCTS AT

FORM G

INVITATION FOR EXPRESSION OF INTEREST FOR

JASOLA, SOUTH DELHI, NEW DELHI — 110025.
(Under Regulation 36A (1) of the Insolvency and Bankruptcy Board of India (Insolvency

Resolution Process for Corporate Persons)

Regulations, 2016)

- SL. RELEVANT PARTICULARS
1. | Name of the corporate debtor along with | Ritzy Chemicals Private Limited
PAN & CIN/ LLP No. CIN No. U74999DL2007PTC161977
PAN No. AADCR5994C
2. | Address of the registered office DTJ 132, First Floor, DLF Tower-B,
Jasola, South Delhi, New Delhi,
Delhi, India, 110025

3. | URL of website Not available

4. | Details of place where majority of fixed | Jasola, South Delhi, New Delhi —
assets are located 110025

5. |Installed capacity of main products/ | Nil
services

6. | Quantity and value of main products/ | Nil
services sold in last financial year

7. | Number of employees/ workmen Nil

8. | Further details including last available | Can be sought by sending a request to
financial statements (with schedules) of | Resolution Professional at:
two years, lists of creditors are available | ritzycirp@gmail.com
at URL.

9. | Eligibility for resolution applicants under | Can be sought by sending a request to
section 25(2)(h) of the Code is available | Resolution Professional at:
at URL: ritzycirp@gmail.com

10. | Last date for receipt of expression of | 24-03-2025
interest :

I1. | Date of issue of provisional list of | 03-04-2025
prospective resolution applicants

12. | Last date for submission of objections to | 08-04-2025
provisional list

13. | Date of issue of final list of prospective | 18-04-2025
resolution applicants

14. | Date  of issue of information | 23-04-2025
memorandum, evaluation matrix and
request for resolution plans to prospective
resolution applicants

15. | Last date for submission of resolution | 23-05-2025
plans

16. | Process email id to submit Expression of | ritzycirp@gmail.com
Interest .

Registered Address: E-10/313, Mangal Puri Gali, Ghaj

Ritzy Chemlcals N

Khandwala, Water Tank, Amritsar 143104, Pumab
Correspondence Address: 3rd Floor, Plot No. D-190, Phase 8B,
Sector-74, Industrial Area, SAS Nagar, Mohali, Punjab 160071
Date: 08-03-2025
Place: Mohali
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SC refuses status quo on
Dharavi redevelopment

PRESS TRUST OF INDIA
New Delhi, March 7

THE SUPREME COURT on Fri-
day refused to order a status
quo on the Dharavi redevelop-
ment project in Mumbai.

A bench of Chief Justice
SanjivKhannaand Justice San-
jay Kumar sought responses
fromthe Maharashtra govern-
ment and Adani Properties,
which was awarded the tender
for the project, on a petition
challenging a December 20,
2024 verdict of the Bombay
High Court.

The high court had cleared
the decks forredevelopment of
the slums in Dharavi and
upheld the tender awarded to
the Adani Group for the pro-
ject, ruling there was no "arbi-
trariness,unreasonableness or
perversity"in the decision.

The court, in the process,
dismissed the plea of UAE-
based Seclink Technologies
Corporation challenging the
state government's decision
toaward the megaredevelop-
ment project to Adani Proper-
ties, which had made a
35,069-crore offer.

Seclink Technologies Cor-
poration emerged as the high-
est bidder for the project first
in 2018 with its ¥7,200-crore
offer, but the tender was later
scrapped by the government.

The Adani Group had
emerged as the highest bidder
for the 259-hectare Dharavi
redevelopment project in the
heart of Mumbai and bagged
it with its ¥5,069-crore offer
in 2022.

m Seclink Tech had
emerged as the

CLEARING THE DECKS

highest bidder for
the project first
with its ¥7,200 cr
offer, but the
tender was later
scrapped by the
government

m In 2022, Adani

m Bombay HC lThe court Group became
had cleared the dismissed the the highest bidder
decks for plea of Seclink for the 259
redevelopment | Technologies, hectare Dharavi
of Dharavi and challenging the redevelopment
upheld the state'sdecisionto ~ Projectand
tender awarded | award projectto bagged it with its
toAdaniGroup | AdaniProperties 5,069 cr offer

The corporation moved
against the high courtdecision.

While issuing notice on its
plea, the bench directed Adani
Properties to make payments
forthe project through a single
bankaccount.

After the bench issued
notice onthe plea,senioradvo-
cate C Aryama Sundaram
appearing for Seclink Tech-
nologies Corporation urged
the court to orderastatus quo.

The CJI, however,said,"No."

Sundaram informed the
bench that the petitioner com-
pany offered 7,200 crore in
the first tender.

"Iwill increase my offer of
X7,200 crore by 20%," he told
the bench,adding that the fig-
ure comes to 38,640 crore.

"What about additional
obligations?" asked solicitor
general Tushar Mehta,appear-
ing for the state.

When the bench asked
Sundaram, if it was willing to
increase the offer "with the
same obligationsas putonthe
highest bidder", Sundaram
said"yes".

The bench noted Sun-
daram's submission on the
proposed commitment and
said, "The petitioner will file
an affidavit to the said effect
before this court." The matter
would come in the week of
May 25.

The bench, however, clari-
fied no special equities would
be claimed by either sides.

Senior advocate Mukul
Rohatgi, appearing for Adani
Properties, said the project
workhad already commenced.

"I have carried out con-
structions. I have deposited
funds. About 2,000 people are
employed,'he said.

Mehta said some railway

Tata Power arm,Andhra govt
tie up for 7,000 MW projects

FE BUREAU
Mumbai, March 7

TATA POWER RENEWABLE
Energy (TPREL), a subsidiary
of Tata Power, on Friday said
ithas signed amemorandum
of understanding (MoU) with
the Andhra Pradesh govern-
ment to collaborate and
explore opportunities in the
renewable energy projects in
the state.

Under this strategicagree-
ment, TPREL and the Andhra
Pradesh government will
jointly explore renewable
energy (RE) development
opportunities of up to 7,000
MW (7 GW), including solar,
wind,and hybrid projectswith
orwithout storage solutions.

The estimated investment
in these projects stands at
nearly¥49,000 crore,making
itoneof thelargest renewable
energy investments in
the state.

This partnership aligns
with the state’s vision to
enhanceitsrenewable energy
portfolio and accelerate the
transition towards a sustain-
ableand green energy future,
the company said.

Additionally, beyond con-
tributing to Andhra Pradesh’s
clean energy targets, this
MoU will provide a boost to

Amazon to stop sale of
externally refurbished
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will jointly stands at nearly  to the local
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opportunities of

up to 7,000 MW the state

investments in

and support
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thelocal economy, foster skill
development and support
livelihoods, ultimately con-
tributing to the socio-eco-
nomic growth of the state,
it said.

The proposed capacities
would be set up under Andhra
Pradesh’s Integrated Clean
Energy (ICE) policy, a clean
energy framework that aims
for the state to develop over
160 GW of renewable energy
with aninvestment potential
of ¥10 lakh crore.

Deepesh Nanda, CEO &
managing director, TPREL,
said, “ By leveraging our
expertise and cutting-edge
technology, this partnership
will drive large-scale renew-
able adoption,and contribute

devices on ‘Renewed’

RAGHAV AGGARWAL

to India’s sustainability goals.

“Developingup to 7 GW of
clean energy projects will fur-
ther strengthen Andhra
Pradesh’s position asarenew-
able energy hub and acceler-
ate its transition towards a
low-carbon economy.”

As part of the agreement,
TPREL will conduct prelimi-
nary assessments, feasibility
studies, and development
activities to explore the via-
bility of these projects.

The New and Renewable
Energy Development Corpo-
ration of Andhra Pradesh
(NREDCAP) would be provid-
ing requisite supportin terms
of facilitation, site identifica-
tion and support in evacua-
tion infrastructure.

with PAN & CIN/ LLP No.

quarters were demolished
aside from new constructions
taking place.

While dismissing Seclink
Technologies Corporation's
plea, the high court had also
rejected its contention that the
tenderwas"tailor made"to suit
a particular firm of the private
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Samsung workers call off month-long strike

NARAYANAN V
Chennai, March 7

THE MONTH-LONG STRIKE
by the Samsung India Work-
ers Union (SIWU) at the firm’s
manufacturing unit in Sripe-
rumbudur, Chennai, has
ended, with workers return-
ing to their jobs on Friday.

SIWU, backed by the Cen-
tre of Indian Trade Unions
(CITU), called off the strike
after Samsung management
agreed to reinstate the strik-
ing workers.

“Our workers resumed

Muthukumar, president of
SIWU, told FE.

The decision to end the
strike camejustadayafterthe

plant, following yet another
failed round of negotiations
between SIWU and Samsung
management on Thursday.

Initially, CITU had insisted
that the company revoke the
suspension of 23 workers
before calling off the strike.
However, the union has now
agreed to a fair internal
inquiry against these workers.
Samsung,in turn,hasallowed
other protesting employees to
return to work, helping to
resolve the impasse.

In a notice outside its
plant, Samsung India man-

workers had been withdrawn
as of March 7.

“Considering the workers’
request to unblock their IDs
and as per management com-
munication dated March 6,
we will organise a training
programme batchwise,” the
notice read. The training
schedule, other than the 23
suspended workers,will begin
on March 8.

“The workers under Sus-
pension Pending Enquiry shall
undergo Disciplinary Action
Proceedings. Workers are
advised not to engage in any

RELEVANT PARTICULARS
. | Mame of the corporate deblor along

conglomerate, noting three
bidders had participatedinthe
process.

The government had can-
celled the 2018 tender and
issuedafresh onein 2022 with
additional conditions.

The corporation first chal-
lenged the cancellation of the
2018 tenderand subsequently
the 2022 award of tender to
the Adani Group.

The state government had
claimed in the high court that
the tender was awarded in a
transparent manner without
any undue favour to the high-
estbidder.

The government said the
2018 tenderwas cancelled and
afreshonewasissued fouryears
later owing to several factors
like the COVID-19 pandemic
and the Russia-Ukraine war
which affected the financial
and economic state of affairs.

The first tender for the
mega redevelopment project
wasissued in November 2018.

In March 2019,thebidswere
opened and it was found that
Seclink Technologies Corpora-
tion was the highest bidder.

Dharavi, one of the world's
densest urban sprawls, is a
slum colony having a mix of
residential and small indus-
trial units.

Insider trading:
Nestle India
receives Sebi's
warning letter

MARKETS WATCHDOG SEBI has
issued a warning letter to FMCG
major Nestle India over alleged
violation of InsiderTrading norms
byasenior official of the company.

Nestle India has received an
"administrative warning letter"
from the Securities and
Exchange Board of India (SEBI)
by a designated person of the
company, according to regula-
tory filing on Friday.

Nestle India hasnot disclosed
the identity of the person
involved in this.

"The Compliance Officer of
the Company has received an
administrative warning letter
from the Deputy General Man-
ager of SEBI for violation of SEBI
(Prohibition of Insider Trading)
Regulations, 2015 ('PIT Regula-
tions') by a designated person of
the Company,'it said.

Later in a statement, Nestle
India spokesperson said it will
have no material impact on
the company.

"We would like to categori-
callyassert that thisinformation
has no impact on the financial
and operational capabilities of
the company.

The information has been
provided inaccordance with Reg-
ulation 30 of SEBI Listing Regu-

| lations,"'said Nestle India. —PTI

INVITATION FOR EXPRESSION OF INTEREST FOR
RITZY CHEMICALS PRIVATE LIMITED DEALING IN CHEMICAL PRODUCTS
AT JASOLA, SOUTH DELHI, NEW DELHI -110025.
[Under Regulation 364A(1)0f the Insolvency and Bankrupicy Boasd of India (Insclvency
Resolution Process for Corporate Personsy Regulations, 2016)

work from today (Friday)
without any conditions,” E

unionwarned that over 1,000
workers would march to the

agement said the “illegal
strike” involving certain

illegal activitiesin the future,’
the notice further stated.

This is a public announcement for information purposes only and is not a prospectus announcement and does not constitute an invitation or offer o acquire,
purchase or subscribe to securities, Mot for release, publication or distribution directly ar ir'||:|irE|:.t|':,lI outside India,

INITIAL PUBLIC OFFERING OF EQUITY SHARES ON THE MAIN BOARD OF THE STOCK EXCHANGES IN COMPLIANCE WITH CHAPTER Il OF THE SECURITIES

AND EXCHANGE BOARD OF INDIA {ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED ("SEBI ICDR Regulations™).

PUBLIC ANNOUNCEMENT

SUTL SOLAR

Ritzy Chemicals Private Limited
CIN No. UT4399DL2007PTC1618TT
PAN No. AADCRS5394C

. | Addrass of the registensd offica

DTJ 132, First Floor, DUF Tower-B, Jasala,
Sauth Diedhi, Maw Delhi, Delhl, India, 110025

. | URL of website

Mot available

FUJIYAMA
SOLAR
FUJIYAMA POWER SYSTEMS LIMITED

Cur Comgpany 'Fugyama Power Systems Privale Limited” was incorporated as a privale limited cormpany on November 29, 2017 under the Companies Act, 2013, purseant 1o a
certificate of mconporation dated Decamber 12, 2017, msued by the Regisirar of Comipanies, National Capital Territory of Delhi and Haryana at New Daihi [*RaC”). Our Company
was subsequently converted from a private limited company 1o a pubsc limited company pursuant to a special resolution passed by our Sharehcéders on October 10, 2024, and the
name of our Company was changed to Fujiyama Power Systems Limited, A fresh certificate of incorporation dated November 20, 2024 was issued by the RoC, pursuant fo the
change of namea of our Cormpany on conversion 1o 8 public Imited company. For further details regarding the change of name, please see saction litled “History and Cerfain
Corporate Matters " on page 277 of the draft red harmng prospechus dated March 6, 2025 (the “DRHP” or the “Draft Red Herring Prospectus’)
Regiztered Office: S2A%, Mear NDPL Grid Office, Mear Metro Station, Industrial Area, Sal Guru Ram Singh Marg, Deld - 110015, India
Corporate Office: Plot No. 51-52, 3ecior Ecoiech-1, Ecotech exiension-1, Greater Noida, Gautam Buddha Nagar - 201310, Utlar Pradesh, India
Contact Person: Rakesh Kumar, Company Secretary and Compliance Officer; Tel: +91 11 41055305, Website: www.ullsolarfujiayama.com
E-mail: investor@ulsolarfujivama.com, Corporate Identity Number: U31909DL2017PLC326513

OUR PROMOTERS: PAWAN KUMAR GARG, YOGESH DUA AND SUNIL KUMAR

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF T 1 EACH (THE “EQUITY SHARES") OF FUJIYAMA POWER SYSTEMS LIMITED
(“COMPANY™ OR “ISSUER") FOR CASH AT A PRICE OF ¥[«] PER EQUITY SHARE (THE “OFFER PRICE™) AGGREGATING UP TO ¥ [«] MILLION {THE "OFFER")
COMPRISING AFRESH ISSUE OF UP TO [«] EQUITY SHARES OF FACE VALUE < 1 EACH AGGREGATING UP TO < 6,000.00 MILLION BY QUR COMPANY {THE “FRESH
ISSUE") AND AN OFFER FOR SALE OF UP TO 20,000,000 EQUITY SHARES OF FACEVALUE 7 1 EACH AGGREGATING UP T 2 [»] MILLION {THE "OFFER FOR SALE"},
COMPRISING AN OFFER FOR SALE OF UP TO 10,000,000 EQUITY SHARES OF FACE VALUE 71 EACH AGGREGATING UPTO ¥ [«] MILLION BY PAWAN KUMAR GARG
AND UP TO 10,000,000 EQUITY SHARES OF FACE VALUE T 1 EACH AGGREGATING UP TO ¥ [«] MILLION BY YOGESH DUA [COLLECTIVELY, THE "PROMOTER
SELLING SHAREHOLDERS"™), AND SUCH EQUITY SHARES, THE “OFFERED SHARES™). THE OFFER INCLUDES A RESERVATION OF UP TO [«] EQUITY SHARES OF
FACE VALUE ¥ 1 EACH, AGGREGATING UP TO 7 [«] MILLION [CONSTITUTING UP TO [] % OF THE POST OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR
COMPANY), FOR SUBSCRIPTION BY ELIGIELE EMPLOYEES (THE "EMPLOYEE RESERVATION PORTION™). THE OFFER LESS THE EMPLOYEE RESERVATION
PORTION IS HEREINAFTER REFERRED TOAS THE "NET OFFER", THE OFFER AND THE NET OFFER SHALL CONSTITUTE [#] % AND [«] %, RESPECTIVELY, OF THE
POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY. OUR COMPANY MAY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MAMAGERS
(“BRLMS"), OFFER A DISCOUNT OF UP TO ¥ [«] ON THE OFFER PRICE TO ELIGIBLE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION
(“EMPLOYEE DISCOUNT").

OUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY CONSIDER AN ISSUE OF SPECIFIC SECURITIES FOR AN AMOUNT OF UP TO ¥ 1,200.00 MILLION, AS MAY
BE PERMITTED UNDER THE APPLICABLE LAW, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPO PLACEMENT"). THE PRE-IPO
PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS. IF THE PRE-IPO PLACEMENT IS
COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH
RULE 19{2}(B) OF THE SCRR. THE PRE-IPO PLACEMENT, I[F UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE
COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT
PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE IS NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE
SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT DISCLOSURES IN RELATION TO
SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF
THERED HERRING PROSPECTUS AND PROSPECTUS

THE FACE VALUE OF THE EQUITY SHARES |5 ¥ 1 EACH AND THE OFFER PRICE IS [»] TIMES THE FACE VALUE OF THE EQUITY SHARES OF FACE VALUE T 1 EACH.
THE PRICE BAND, THE EMPLOYEE DISCOUNT AND THE MIMIMLUM BID LOT WILL BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BOOK RUNNING
LEAD MANAGERS AND WILL BE ADVERTISED IN ALL EDITIONS OF [«], AN ENGLISH NATIONAL NEWSPAPER AND ALL EDITIONS OF [«], A HINDI NATIONAL
NEWSPAPER, HINDI ALS0 BEING THE REGIONAL LANGUAGE OF DELHI WHERE OUR REGISTERED OFFICE |15 LOCATED, AT LEAST TWO WORKING DAYS PRIOR
TO THE BIDVOFFER OPENING DATE AND SHALL BE MADE AVAILABLE TOBSE LIMITED (“BSE") AND NATIONAL STOCK EXCHANGE OF INDIA LIMITED (“NSE", AND
TOGETHER WITH BSE, THE "STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING ON THEIR RESPECTIVE WEBSITES, IN ACCORDANCE WITH THE
SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE “SEBI ICDR
REGULATIONS™).

In caseof any revision in the Prica Band, the Bid/ Offer Period will be extended by atleast three addifional Working Day after such revizion in the Price Band, sifdect to the Bidr Offer
Period notexceeding 10 Working Days. In cases of force majeure, banking strike or similar unforseen circumstances, our Company may. in consudtation with the Book Running Lead
Managers, for reasans to be recorded in writing, extend the Bid/ Offer Period for 3 minimum pericd of one Working Day, suliject to the Bid/ Offer Period not exceeding 10 Working
Days. Any ravision in the Price Band and the revised Bid/ Offer Period, if applicable, shafl be widely dissaminated by notification to the Stock Exchanges, by issuing a public notice,
and also by imdicating the change on the respective websites of the Book Running Lead Managers and at the termials of the Syndicate Members and by inimaton to the Self-
Certified Syndicale Banks ("SCSBs"), other Desgnated Inlermedianies and the Sponsor Banks, as applicable

The Dfer is being made through the Book Buskding Process, in ferms of Rule 192Hb) of the Securifies Contracts (Regulabion) Rules, 1957 read with Regulafion 31 of lhe SEBI ICDR
Regulations and in compliance with Regulation 6{1) of the SEB| ICDR Regulations, wherein nat more than 50% of the Net Offer shall be allocated on a proportionats basis (o
Cusalified Insfibtiona! Buvers OIBs™) ("QIB Partlon™), provided that cur Comgany may, in consultation with the BRELMs:; allocaie wup o 80% ofthe QB Portion toAnchar Investorz on
a discretionary basisinaccordance with the SEB! ICDR Regulations ("Anchor Investor Portion™], of which cne-third shall be reserved for domesiic Mutual Fends, subiect to valid
Bads being recenved from domeshc Mutual Funds at or above the price at which aliotment i made to the Anchor Investor {“Anchor Investor Allocation Price’), In the eventof under-
subscriplion, or non-allocation inthe Anchor Imeestor Porion, the balance Equity Shares of face value T 1 each shall be added 1o QI8 Portion {other than the Anchor Investor Porion)
{"Net QIB Partion™}, Furthar, &% of the Net CHE Partion shall be available for allocation on @ propordionata basis only to Mutual Funds, subjec! fo valid Bids being recaived at or
above the Offier Price, and the remaindar of the Nel QIE Portion shall ba available for allacation on a proparionale basis to all Ql8s, inchuding Mutual Funds, Furthar, not less than
15% of the Wet Offer shall be available forallocation o Mon-Institufional Bidders and notless than 35% of the et Offer shall be available for aBocation bo Retail Individual Bidders in
accordance with the SEBI ICDR Regulations, subject to valid Bids being received at ar above the Offer Price, One-third of the Non-Insttutional Portion shall be available for
afocation to Mon-Institutional Bidders with a Bid sizé of more than 0,20 million and ugto T 1 million and two-third of the Mon-Institulional Portion shall be available for allocation (o
Non-institutional Baddears with a Bid size of more than ¥ 1 million provided that under-subscriplion in either of these two sub-categories of the Non-Instilutional Porion may be
afiocated to Non-Institutional Bidders in the ather sub-category of Non-Institutional Partion in accordance with the SEBI ICDR Regulatons, subject 1o vabid Bids baing received at or
aibove the Odfer Price. Further, Equily Shares will be allocated ona proporlionate basis (o Eligible Emplovees applying ender the Employes Reservation Portion, subject tovalid Bids
received from them at or above the Offer Price. All poténtial Bidders (sxcapl Anchor Investors) ane mandatonily required to paricipate in the Offer through the Application Supported
by Blocked Amount (“ASBA") procass by providing details of their respective ASBA accounts and UPHD in case of UPI Bidders (defined herean), as appheable, pursuant to which
their cormesponding Bid Amount will ba blocked by the Self Cedified Syndicate Banks ("SCSBs™) or by the Spansor Bankis) undar tha UPE Machanism, as the case may ba, (o the
extent of the respective Bid Amounts. Anchor nvestors are not permitted to participate in the Offer through the ASBA process. For details, see “Offer Procedure " on page 44 2ofthe
DRHP

This public anncuncement is made in compliance with the provisions of Regudabon 28{2) of the SEB| ICDR Regulations to inform the public that our Company s proposing (o
undertake, subject to apphicable statutory and requialory requirements, recaipt of réquiste appravals, market conditions and ofher considerations, to endertake an initial publc
offering ofils Equity Shares pursuant to the Offer and has filed the DRHP dated March 6, 2025 with SEB  on March 7, 2025,

Pursuant lo Regulation 26(1) of the SEBI ICOR Regulations, the DRHP filed with SEBI shall be made available to the public for comments, if any, fora period of at beas? 21 days, from
ihe. date of such filing by hosting it on the websites of SEBI at www.sebigovin, on the websites of the Stock Exchanges ie., BSE ab www.ibseindia com, NSE at
www.nseindia.com where [he equily shares are proposad (o be fsted and on the website of the Company al www, ullsolarfujiayama,com and the websites of the book running lead
managers to the Offer e, Motital Dswal Investment Advisors Limitad al www, moliaieswalgroup. com and SBI Capial Markets Limstad at www.sbicaps com, Our Companny: henaby
imvites the public to give commenis on the DREHF with SEB| with reapec:tru gdigclosures made inthe DRHP. The public.is requested to send & copy of the commenis sent to SEBI, o
the Company Secretary and Comphiance Officer of our Company and the BRLMs al their respective addresses mentioned harein, Al comments must be received by SEBI, the
Company and/or the BRLMs and/or tha Company Sacretasy and Complianca Officer of our Company in rafation ta the Offer on or bafiora 5:00 pm. on the 21st day from the aforesaid
date of filing the DRHF with SEEBL

Investiments in equity and equity-retated securities involve a degree of risk and investors should not invest any funds in the Offer unless they can afford totake the risk of losing their
entire investment. Inveslors are advised to read the risk factors carefully before faking an investment decision inthe Offer. Fortaking an invesiment decision, investors must rety on
their own exarnination of our Company and the Offér, including the risks involved. The Equity Shares of [ace value T 1 sach in the Offer hava not been recommendad or approved by
the Securites and Exchange Board of India ("SEBI), nor doas SEBI guarantae the accuracy or adequacy of the conlants of the Dralt Red Herring Prospectus. Specific attention of
the investors |s invited to “Risk Factors " on page 30 of the DRHP.

Aty decision fo invest in the Equity Shares described in the DRHP may only be made afier the red herring prospectus ("RHP) has been filed with the RoC and must be made solely
on the basis of such RHP as there may ba material changes in the RHP from the DRHP. The Equity Shares, when offerad, theough the RHP, are proposed to be listed on the Siock
Exchanges.

The liability of the members of our Company & limited by shares. For details of the main objects of our Company 23 contained inits memorandum of association, see "History and
Certain Corporate Matters™ onpage 277 ofthe DRHP

Fordetailz of the share capital and capital struciure of our Company and tha names of the signatones to the memorandum of association and the number of shares of our Company
subscribed by them, see “Capifal Structure” on page 84 ofthe DRHE

BOOK RUNNING LEAD MANAGERS TO THE OFFER

{Please scan this QR
Code o view the DRHP)

e ————————————

REGISTRAR TO THE OFFER |

New Delhi, March 7
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SBI Capital Markets Limited

(-) MUFG

MUFG Intime India Private Limited

E-COMMERCE MAJOR AMA-
ZON is revamping its refur-

a”a &
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Motilal Oswal Investment Advisors Limited

bished devices  business ——— senvices sold in lasl fnancial year Motilal Oswal Tower, Rahimbuliah Sayani Road, 1501, 15¢th floor, A & B Wing, Parinee Crescenzo, {formerly known as Link Intime India Private Limited)
“Renewed” and discontinuing . | Number of employees! workmen il Cpposie Paral 5T Depol, Prabhadeyi, Bandra Kurla Complex, Bandra (East), C-101, 247 Park, L B8 5 Mang, Vikhroli Wes,

="y . [Further details including last available Can be souaht by sending & request i Mumbai - 400 023, Maharashira, India Mumbai- 400 (51 Maharashtra, India Mumbai - 400083 Maharashtra, India
te?(fefgﬁl;fefgggﬁg;;ﬁ‘at are | rer '-]. e ﬂ {fnanicial statements dwdih schedulas) of twa | Resclubion Professiavial 3t Tel: +01 22 7193 4360 Tel: +31 22 4006 9807 Talaphone: +31 310 811 4349

years, lisls of creditors are avallable at URL
. | Eligibility For resciulion applicants undar
section Z5(2)ih) of the Code is

available at LRL:

Lagt date for receipl of exprezsion of interest

Date of issue of provisional list of
prospective resolution applicants

12.1 Last dabe Tor submission of cbjections
o provisional list

| Date of issue of final kst of prospective
resolution applicants

14, |Dalz of is5ue of Infarmation Memorandum,
evalualion matrix, and Request for

E-mail: fujivama.ipaisbicaps.com
Investor grievance e-mail,
invastor relationsi@sbicaps.com
Website: www sbicaps.com

E-mail: fujiyama.ipo@molilaloswal com
Investor grievance e-mail;
moiaplredressali@modilaloswal.com
Website; werwmotilaboswalgroup.com
Contact person: Sukant Goel' Ronak Shah Contact person; Knstina Dias ( Krithika Shetty
SEBI rr-:glﬂrcuhun no.: INMODO011005 SEBI registration no.: [NMODD003531

Al capitafized terms usad harein and not spacifically dafined shall have the =ama maaning as ascribad to hnm in the DRHP

E-mail: fujiyamapower po@linkinime.coin
Investor Grievance e-mail:
fujiyamapower. ipo@linkintmea.co.n
Website: www linkintime.co.n

Confact Person: Shanti Gopalknishnan
SEBI Reglslm’imn No.: INROOD004058

rizycirpi@gmail.com

Lan be sought by sending a request 1o
Rasciution Professsonal at.
nizyciEpmgmail, com

24-03-2025

33-04-2025

Now,itwill only sell the prod- =
ucts which have been returned
onits platform,and refurbished
by its certified professionals.

The company has sent out
mails to sellers on “Renewed”,
saying that the decision hasbeen
taking due to high returns and
rejections. FE has seen the mail.

A spokesperson of the com-
pany confirmed the develop-
ment and said, "As part of our
efforts to continuously improve
our selection of refurbished
products, we’ve decided to dis-
continue selling externally
refurbished products.”

Any product, which is
returned on Amazon, will con-
tinue to be checked and refur-

bished by the company's pro-
fessionals. It will then be listed Jf | 10
on “Renewed”. 1.

According to analysts, the
market of refurbished devices,
especiallymobile phones,is get- § [ 13
ting concentrated with older
players growing and smaller

pla}I’)erf S?uttlr,},g shop. how that Regolution Plans lo prospechive applicants FUJIYAMA POWER 5YSTEMS LIMITED is proposing, subject to receipt of requisite approvals, market conditions and other considarations, 1o make an initial public offer of its
ata Irom 1racxn sNOw that § Feet o iate for submission of Resoluion Plans | 23-05-2025 Equity Shares and has féed the DRHP with SEBI on March 7, 2025. The DRHP shall be available on the website of SEB! at www.sebi govin, websites of the Stock Exchanges i.e
the number of New companies § g Hmcass emal i ko submit Exprassion o Interasl| izycirp@amail.com BSE at www bseindia,com and NSE a1 www.nseindia.com and is available on website of ihe Company L8, www.ullsolarfujiayama.com, websiles of the BRLMs, Motilal Oswal
that have come upin this space Investment Advisors Limited al www mofifaloswalgroup.com and 3BI Capétal Markeds Limited at www sbicaps com. Podential investors should note that iwestment in equily shares
in India has fallen from 4 each in involves a high degree of risk and for details refating 1o such nsks, please see the section entitled “Risk Factors” on page 30 of the DRHP and the detais setoutin the RHP, when
: filed. Podential smvestors should not rely on the DRHP for making any investment decision,
ZOZGOIalI;dHZOgl t(t)hl n 20%4' £ Thiz announcament & not an offer of securities for sale in the Unitad States or aisawhara. This announcameant has been prapared for publicabion in India anly and is naot for
0 ah Y, 100, ‘? num ei}? pubdication or distibution, directly or indirectly, in or inta the United States. The Equity Shares offered in the Offer have not been and will niot be regisiered under the U.3. Securities
new such companies was the Actof 1993, as amended (U.S. Securities Act') or any other applicable law of the United States. Accordingly, the Equity Shares are being offered and sobd outside of the United
highestin 2021 at 10.1It fell to 4 States in offshore fransactions as defined n and in compliance with Regulation 3 under the LS, Securibes Act and the applicable laws of the jurisdiction where such offers and sales
in2023 and only 1in 2024.

aramada. COMCEPT

For FUJIYAMA POWER SYSTEMS LIMITED

O behatf of the Board of Directors
18-04-2025 Sdl-
Place : Delhi Rakesh Humar
Date : March T, 2025 Company Secretary and Compliance Officer

08-04-2025

23-04-2025

Sd-

Parminder Singh Bhullar

IBBLIPA-OO2NP-NI11 27 202 1-2022113700

Feasclulion Professional

Ritzy Chamicais Privale Limited

Regisiered Address: E-101313, Mangal Puri Gali, Ghanupur Road,
Khandwala, Waler Tank, Amritsas- 143104, Punjab
Correspondence Addrass. 3rd Floce, Plot Mo, 0-190, Phase 88,
sector T4 Industrial Area, SAS Nagar, Mohali, Punjab- 160071

Diate: 08.03.2025
Placs: Mohall

financialexp.epaptin

New Delhi
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~=indiaShelter 33T 3lece wissw Frafesre fofdics

Home Loans uofiga Frafe: wie-15, 64t #fere, Sace-44, sedicaes eRkar, s, sRamm-1220021

TTET Prafee: 621/38, S 2 FE FoT, Ut Af®, Siew Pradew, FGYT - 208027, AT drec I & ury, §1-3/10, & crae, Rugfy @'s, snardt
ST9Te, BRI - 226010

NOTICE

NOTIFY THAT MY ORIGINAL SHARE OF FINOLEX INDUSTRIES
LTD FOLIO NO R0005604 CERTIFICATE NO 5095623 DISTINCTIVE
NO-FROM -593331656-T0O-593336405 QTY -4750 HAVE BEEN
LOST, THE HOLDER’S OF SAID EQUITY SHARE HAVE APPLIED
TO THE COMPANY TO ISSUE DUPLICATE SHARE CERTIFICATE’S.
USE OF WHICH IS ILLEGAL. ORIGINAL SHARE HOLDER NAME
WAS RADHA BALLABH RASTOGI JOINT WITH KAMAL RASTOGI
WHICH NOW HAS BEEN PASS OUT. LEGAL HAIR IS VISHNU
BALLABH RASTOGI R/O 67 RADHIKA BUILDING DUGAWAN
AMINABAD PARK LUCKNOW-226018

THIH-SI
twEla &t Tfweafaa &g 3mHAUT
fiesht wferew wrzae fafes fom e, efaor oo, =&

faoeli- 110025 TEMARTR IAE T HRER FHE 2
(WA fearen 3R shem stemmar S (HRUNE Afgqat & feau fearen wmer
uferar) fafasi, 2016 o fafraw 36w (1) & 3wAT)

Hatua faerur

1. |5 e demTTeTed TR % @ | Reeh e wEae fatee

FRINE TSR T AW CIN No. U74999DL2007PTC161977
| PAN No. AADCR5994C

RS 132, YW d, SAUH SfaR-=f, e,
et feeel, 7% faeet, foeeh, WA, 110025

3. |JoarEe @ gIRTA ITAH Tl
4. |3T T w1 faeror St Afuewien stae | s, e fooet, T feeeit- 110025
Tt feoa €

5. | & Tael/Aanslt o Tenfid arar R
6. |foar fodim od & = MW gEA| =
JedTEl /At bt A STR qod
7. | FTHR/RH=RET @t W= =
8. |9 ol % g Sueed fadd faeRw ritzycirp@gmail.com W TG R A 3131’[%1'

(gl % wer), SeR F g fed | AR /AN S AT &
3 fTeRoT JINTSA W 3T §

9. |WIE I R 25(2)(THA) & INEH T | ritzycirp@gmail.com TR T&IE TER H H 309
3MISeh! o foAT Il IR TR 3Uere € | ISAR Wi T kel §
10. | s 1 sifeafe =i wifta <1 sifrm fifer [ 24.03.2025 !

1. | IRIa URaTd 3MMEReh! el 3T = | 03.04.2025
S e fafa

12. | SfaH T I Sl o URgRieRIr i | 08.04.2025
3ifore fafer
13. | I Y&ATE TSR ol I = | 18.04.2025
SR A 6ty

14. | UG SECHRT W FEAT 9, GeAR ROM, | 23.04.2025
TS ST g ST SR R Y fafa

15. | 9%ATd AT o Y hI i AfaH [t | 23.05.2025

16. | e w6 sifiTeafa I¥gd e bl Uik | ritzycirp@gmail.com
|30 et

TH/—

i fig yoor

IBBI/IPA-002/IP-N01127/2021-2022/13700

el U9reR

est hivehew Ugae fawes

USiRd IaT: $-10/313, I G4 Tell, SR IS, Tedr,
e ok, STYAER- 143104, TSI

TAER Yl st TiSie, wite Jear €1-190, Tel 8alf, e 74
STEnfiter &9, TEUeE TR, Higmel, - 160071

fafer: 08.03.2025
TAM: HIEA

SRUT IS caTeaieeeer astore (Shamedt 2)

UIH G0, Tesl 33-34-35 Jace-17 ¢, adloe (il w
Iqd do ue off afdR® o safem)

qH

U el IR ((fhan) AW, 1993 @ AR 5 B SuU—fm () & Wi
3 AR B GaRT 19 B SU-URT (4) B ITT T

Iy wife b 9%

DY G 3T/ 60 /2025 TFH HEAT 25535

CHIL]
SAIT QIIRT @IRT
Jar #
dReT WIE §F IS FAR e
RN UF R 652, X 32, 349 T HRATA (STell BHRATA |
PRATA, ERATOT — 132001

STafdh, 3T /60 /2025 DI A GISRIA SIEHRT /IVRER & FH9eT 03 /03 / 2025
DI ey fhar TAT o |

gfh Ig A RIS AR @ gRT 19(4) & TG Ua fAvg
5294872.71/— BUY & KU DI agell & oIy IR UG (@Y) R FARFFANCH
SN AR | 99T ® (SRardett nfe &l uforal afed e1des el ) | srefam @
gRT 19 B IU-URT (4) & AFAR, 3MMUD], Hfcaredi o1 FEgaR FelRa fear
ST T

(i) I9 @ I @ O T @ Nia) SR ga B adl A g Ed T8 @
ST ARy,

(i) T IS & HHIS 37 & dgd IMded gl (Mfawe Hukrl ik uReufral &
AT 3= Fulrat a1 aRFuR &1 faaRor gdhe wRAT:

(iii) HuRwl @1 @l & U smaes & garg IR FueH @i 8 a@ A
ol IMMAGT & HHIG 3Y & d8d UHe $I g G AUl a1 AT o Hufra
AR gREuRRE ¥ fFues a1 S9a1 ue a7 |9 dT ST T

(iv) @y feegmer &1 gd Wia & 997 f[98h], ug a1 e & AT |, 37U+ a9y
@ AR B B BlredR, Rl W O FulRy b, R o gRen R g Ty @
IR /IT e 3MdeH & HHIG 3Y & ded A I UdHe $HI g 3 Rl 3R
ORIl B BRATART T8l BN,

(v) 3MY ATHRI aT & SR gReufral a1 s uRufr oik Hufrd
D! o & urd 9l g &1 e <7 @ oy SaRerR 8 &k U et <my
Bl d a7 foxiig SRl & A1 99Q Y @ H ST BN, S O gREuiial o
gRef fed v g |

JMUBT 3Mded oI Ay MU falRgd g9 & U 9fd <iRae &=+ 3R 25 /04 /2025
BT FIE 10:30 To IWRER & 98 IURUT & &1 1 frder f&ar Sirar 8 war =
PRA TR ATEET W AYD! guiReIfed § gaars & St ik ol foram e |

39 f&id 04,/03 /2025 B AR EHER AR $H UG & &R & a8 faar
T

B/ —

' A
&
S
L5
HAAT Y TR AYH (TR )

HAT | 162-T, hald T Wad, 75 faoeit
[ T e : 23379308, 8eT: delhi.cit.judicial@incomtax.gov.in

grdufere Faar-srae Hufy of [t 3g e’

[ERaT f#a (vader) forerar, 2002 & frerar 9 (1) & sidofa]
R anRaal & wftrifiaror i gaffaior Jer sfRify R ot i, 2002 @ Sirla ST deer BIERY HRUNT (STESTHTH)
(GRRT oMeR) & UM §u@ Irae |uRl/HuRkrl @ {38 8 @ |
AT ST BT AT IR ®U | IR (), Te—SURGArSI qm TReX(EN) a1 59 i ailat / ufaff¥at o gfea foear srar 2 & i aftfa s/e
wufy / Hafr, S QR FoRI & U §d /TR ©, RTeT ool STETaUGH (R FUIRTdn) & Witidd Afer §IRT o forar T g, 27 AT 2025
Bl (ST 2 I8l B, SNT ® T O @ A1 ®) o Sfeafea SuREdiel, We—SuREdie a1 TRl | Il R &1 agel & foy 9 SgE | smRfea
o AT A IR A IfedRed 8 | AESIEG A § 9 o & oY SRS IR b Wieds foThThT STEAUER & ifdig SIS Pl 26 ATE 2025
BT IT IAA UES SUAS! ([T WMET / HIURE BRI H ST /U / IREHTE / TASTHE! §RT AT SATG) §RT A 5 a9 I 621 /38, &2 S
FeTl, Ugell ARTe, T HiFeiaw, HIYR—208027, FATT IRCEIH & U, §1-3 /10, SH TR, fRHA @S, AN TR, Raw8—226010 ST fmam ST
=R |

.- T-TER AEH (F )/ CTHUAE, AHeAl/2024-25/1003  T&ieh: 06.03.2025
T A, fouat & wwel st gAaE ¥ Getud difed

T TA 3. fawdi/mme & do § Sfeavaes it < g i shafen 3R 36k fHoemehl o

TAGER Aifed e Sirar ©, i W Useig shot fafy sifeReer (National Company Law Tribunal )

LS. 3T, Hiere, Al TS 8 foell o WHe A & TS difeTenl o i 9. 4 § 3fedfead aral |

SROT WTAT JgTeDdr (3i)/eE-3aredhdt (3i1)/ airer sifee @ A atrer @ oV PT UDIE amefdra e
TeRT AT (3AT) /aragett ITeIAPHI(37)/ fafer ao af¥r (TTSATHD gqTaT TR
Pregett yfaferfedr o avor & aee/
LA11CLLONS000 | 1. #/#ieclt g=i <dr 12.04.2024 3. 760400.20 / — e #. 6,10,000/-
0050 12996/ |2 zﬁ?; KIREUEECH (T |Id AT WS BOIR AR - #. 61,000/
_ 3. A HT elled Q:ﬁ 3ﬁ7{ ﬁ?éf @R:T
AP-10036340 | & o o e o RlE)

Ty o fraRor: witc W@n—74), WERT WA 62 UH G4l el 46.468 A WieX @ 4 arell WUkl @ YT THeT R Ui Aiged / UMH-YEH TR Garel
qTT SRaS; dedie iR Rrerr ovawe; ¥ Rerd 2|

39 Hey H, 39 Aifed & e ¥ Iuw HufE o ugE ifueial/ fewrent @ e % gr gfed foRe
ST 7 3R I I fora Siar € fob 3 379 Haf-erd A  gars &l U aiiEl W A T8
FuAr faf ifeRtor (NCLT) & TWet 3ufeerd B | 9l &9 <, Af 3% hivd el # e 3ulem
B H fawa @, o smueh! rgufefa § Amel ot gAars ert iR e o foran smem )

VS,
T/~ o)
AR ATErRI

CBC/15403/11/0019/2425 (R )-3, A5 faoett

w%mﬁm% _ Ham- gdf- Ie 20 Wi A, gRTH- T A 8, ITw- @S A 79, afFon- e T 7¢
- — - LATICLLONS0000050 | 4. sfy / sfpsyefly 339 fome 17.11.2023 &. 2181598/~ (394 sdbI gdfterere | & 31,00,000/-
Eq) WHAT W, TS AW NN fusa F@ erent o AW G i Eacy 27417 @R LAIIVLLON : ~
4 el T S000002072493 2. S /SNl <ot foem NG BN BOIR Uid AT ISHd A13) HeolT #. 3,10,000/
1 |31 . 22/252/TE1/2024 3TFRT 1. . AT Irea 28.03.2025 2 U B AT : AH AT 448 /160 ATRAT TGS, @S, SR U B [T RN G- el FeR & 7 B F Fgdh, Iad § gil AR &
IR, T 21(1) I TR T (SN3TET: 03239556) AR BT A1 g R, SR WP AR T A1 BT G ABM, ROT F ERT Al AR AT HER BT HAB
o ste fafeen de o Saend . fa. 2. . feefa AR HL11AHLONS00000 | 1. sfy/sftoref} Rrear Sver ursit ercfter e | 10.08.2022 % 97210553/ (o031 =t ofw | weftepreovep | & 7,00,000/-
T AAECRS5092C) (SIRMEEA: 02791510) Alfolz()é()i()677/74 3T 2. »sﬂ'/&ﬂm?ﬂ'a?ﬂ'grwm IEN BoIR U Gl Ure O faRos GIE)) PeoAT ¥ 70,000/~
2| o ¥, 14/252/TE1/2024 W T, 1. T, feetedt e 18.03.2025 2 Ry P Rrgeor: TRER W 43,/3 B qx7 fawn, 66 it ot H B, el fovee], T gE, dewiel AX R = § Rerd | e ——
1€ 22(1) S RS TH TH & TH (Sr3ET: 07570966) e, efdror 3 o1 orRToN, g F a aTRreh, uRee F 15 Wie A wew
JeiwrEe . fa. 2. fa 3
i AAY(?TSESIISSM) (3’2113@75?;1:;) 9 wd o | 1)ﬁafﬁﬁﬁﬁﬂ/aﬁﬁmawﬁﬁaﬁﬁwwﬁwhﬁ’ﬁtm: 621,/ 38, tc'_,wlzcﬁw, Hord w,wmw“ |
PTTYR—208027, FATH IR BSH & U4, d1-3 /10, & <R, R Te, Tl TR, d@T$—226010 # fhdl ot rd faas 3 w1 10.00 o1 4
3 |erde €. 183/252/TE1/2024 TFRT ATUHHI, 1. . A Gops WeTTA 18.03.2025 2 AR 5.00 991 & 1 IS 2T | 2) rael HURT JRET o & HH W A8 92 S | 3) SWIh Fuier @ @g & forg wga it aiforar /
e 5(1) (3), AUST IH ARSI T (StTEEA: 01071029) fafaed SwR SfeatRad qamr If3r & e g1 =Ry | SuRs! WIf¥ "$f¥aT dcce wisae Hrdfare fefdes” & Uel # | suRel ¥ el & 91
S TeRie . 2. fir. srEfmee JHA FTAITRl Bl AT B & SGHI | 4) STaqH dlell oW dTel Bl Al areliardT S fBar Se, gent & a8 & §9 | arell o
3 i areh WHR BT WG SN o1 39 g, s U &= 3faa =1 81 5) Fwifaa drefierar qd s & arer 24 w1 2025 &7 gag 11 o1
(ST 03569456) AWM 5 Tl & 41 FURT BT FRIET B FHd 2 | 6) Thel diciard & w0 H I e B AN & gId a1e, WIS AR/ I drell Bl
_ IR BT 25% ST BT B0, Ford Suaet ifr wnfie &Rfl, 24 6 & fioR g SISy @1 | ofR O ST IR & ora ¥, SufRy &1 gra
4. |3 H. 198/252/T€1/2024 AFH AR, 1. . 3wl s 11.03.2025 4 foroll &R g7 =€ e /R & Ry v Sg | 7) AR IR O IR SIRh AR @ ST &, o Bar B 39 99 R miigd s
g 19(3), feeedt smm e wd (SISET: 07459195) BT FURT P A B ge @B aRT A 154 BT A S TS, SN 2 @I BleAR A AR 1591 A MAAR A7 30 @ @, dr 159 A B
e e . . 2. . 5= g qre Usel BRIy g R Yo BN | 8) SWIh @y & AR fb f yua # ¥ g @ Refd #, wufy @ ol 6@ gor =g R 4
T: AAICP1711G) (SI3MET: 07197683) Hremh /faar & forg <@ S | SuRe) wfea o IR Sfar dece wrsdw o fBfis gRT S @R ot SEl iR g@ SR arer sdr

9 ol TRA @ forg o aafts & swerR

arrg gy e

vefiardl /g R RReam, gatvs, data e, 2/2 T v T
T fefi-110008 BT 7. 0v1—anvazenn, 40733578 $4E: ndllcrdiifederalbank.co.n

CIM: LES191KL1931PLCO0036S  deurd e www.federalbank.co.in

wen T afeTE, 2002 @1 @ 13(2) (gEl & e attfay & s g geiih) 8

wry wfda wiieghy fEa (vad=) Fam, 2002 @ Fas () @ aoda g

(1) shi/ofimdt weiw g, g3 Breew f9g, 548 di/s94, faehm TR, WMeR,

TGS, I YGI-226011

for o S & U ¥ STavae Uiayfa WEIE/RO SReS e
& & U faAieR 25.04.2024 HT q@AS,/faRE TR IET K WeAw
¥ & 8,00,000/- (TUT IS M) ol Hheld TEAA &R A
(TRYIEUST ) WE&AT 19817400000994 WH feRam|

dF | WIH ST RUT Glgenedt @t uiafa &g, oMU frefated arew
& Wey ¥ gheded & weaw ¥ do % ug ¥ ufavfa feq s@mm -

ek I dufd Rt feremur
2RT IR TSNS 120 dugedive:, W-amehs U, AW HAW-
MAT632145RLC02988, 35« wai- REVTRN20CVXM66520, 2024
Wisd, U, USitentur "&r- UP32PM7516 &1 gigses

39Yh qisiEreh/sieeh Hafddi ol 39 o8 ‘fdyd iadi’ o w9 § Hefifa
feman Stmam | ereieTert, hea S fafiee & wiftpa sifuerl M & A
eR! YA Fd © [ doh o @S/ IR TR H 39k ThUHa ol
TEAT 19817400000994 T T&d T. 7,78,541/~ (TUT T AN 3TSEW TR
g W ghdTeld ) AR 15.2.2025 1 Wiad & TE o | AYTaE §
fetice 811 & hRUT, 3MTeh K0T TTd/ETdl hl ARATTE o feenfes & FTAR
13.2.2025 @l TR-fromfea uREufa & w9 | wftea fopan T

MY 3T ¢ foF 29 I AR Bl 19 THHETS FOT W 8.55% Ul e
%l X 9 AR = dfed 15.2.2025 F Jia o1 fafer qek iR/ ecnes
Yok Td ANTdl [fed 39 g1 wi fafr F 60 Al o gwmam &, T A A
R deh MMk Ta IUYH Ui aREura W FEE & OR1 13 % q8d
Tft wfeal 1 9 W Y R 3T W een o fad g, smgHe @
forent & AT | I TIHIARA T 1 IR Tftwfad €, 31 MUl wE
3R =1 fou o srerrn i age o fore gfiyd aREafaal &1 geiem A
g1 H O | T gfea R s © foR e ek okt fafea weufa & fomn swedw
foRdt ot gfcya dufa 1 foel, Tg =1 eren fafyr 9§ Teriaia =2 &< afe
sehTa TR Sferyd aREufE i fet o ¥ 9 e ¥ 9gE e T, df S
forn ferdlt 31faReh T o AW RN okl et <6 fofg 31aeh faeg SafhTa &9
{ KIS B | 39ehT & gferqd aReafaal (ufagd Fufaai) s g4m &
T IucTey wHT & Hey # AfufEm w6 OrT 13 (8) ok WaHHl i IR off
TR feRam ST 2 1

T I ek I AT STRAT AR YA AU IuAe 3 IfeRRT T
U W gfme g gt feen et <t T R

TE P 17 WA 2025 i 0T fomam T o7 e SMdenl Ig WS AT o,
R foRdll SRR MU U A& g2, ek SRo Wk sttt &

3TTUR U Jeh¥H Tl a9Tehal AT |

A e 07 w2025

W vem i iRy, W s

(it ot & s TR )

#SheBuildsBharat

¥ g, 517 9vad vd vreT favm, gfrom

www.reagwnere.com

HURT TR A QT @Y ST 9) ISRIh A ruauh @Y sifed wo @ orefiF Bfl, sTgw uell & o R ® 5 9 wafda R/ wraterat |
et/ Fufcr o=, fASTel gorn iR AR gHrET S AT SR o SR B AfId /gfie o | Bue Haftl R fE N gerr & e
B PIg R T8 ol 81 10) Soac¥ dlell o dTel BT SeaaH ST diell I R 1% &1 S0, I B 28, <7 89| Seadd diefl o T
el BT Ig AT BU B I H AT BT BN MR ATATT BT IRT HUN BT yega AT 2R | 11) el T dRe & 39 fasmoa § &R feiRa
ffaer o # wfie Al &R wal & s 21 12) 9%a dielierdl /TERIGR @ $F & IgAR R 8 dlel 91 WY SE, USlarvl Yob
3R fI! yT0T U5 Goligd R & foY saRAe @d a8d &A1 81| 13) WIfSgd SIfar &I 397 PIs SR qam el &l THR AT ATBR
PR AT I /R /RET R @R e f) gd gE @ 359 Qe @ fell W A ok wdt B weifdd wRe &1 gl e R
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NOTIFY THAT MY ORIGINAL SHARE OF FINOLEX INDUSTRIES '1;_ dhal
LTD FOLIO NO R0005604 CERTIFICATE NO 5095623 DISTINCTIVE 1-:,;1.,'.-:*
NO-FROM -593331656-T0-593336405 QTY -4750 HAVE BEEN A

LOST, THE HOLDER’S OF SAID EQUITY SHARE HAVE APPLIED
TO THE COMPANY TO ISSUE DUPLICATE SHARE CERTIFICATE’S.
USE OF WHICH IS ILLEGAL. ORIGINAL SHARE HOLDER NAME
WAS RADHA BALLABH RASTOGI JOINT WITH KAMAL RASTOGI
WHICH NOW HAS BEEN PASS OUT. LEGAL HAIR IS VISHNU
BALLABH RASTOGI R/O 67 RADHIKA BUILDING DUGAWAN
AMINABAD PARK LUCKNOW-226018
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CROSSWORD 5619

il i

ACROSS DOWN

1 It canresult when many 2 Uncle perhaps? That would
stampede (5) be telling (8)

8 Fiancee at home and cared 3 Bob saves the traveller’s
for(8) time (5,3)

9 Share out a taxreturn(5) 4 Take turns off to relax

10 Alast drink for the head on (6)

retirement? (8) 5 Capital invested in 1857

11 Make a declaration in bad (5)

taste(5) 6 Order cathead to be immersed
12 Awoman appears as a in the rising tide (5)
prosecutorin US (3) 7 Well up in a small epartment
16 Grouse about n’er-do-wells (5)

(6) 12 A quiet wood

17 It'sin action certainly (3)

(6) 13 1am about to prepare to fire
18It’s a bit of a shame he can’t (3)

act(3) 14 Avisionary transaction is
23 African graduate’s firstclass  included init(8)

(5) 15 It may be cultivated for

24 Open clash that reveals the example in a rum cocktail (8)
strength of one’s hand (8) 19 A dandy and a bore to boot
25 Tough serviceman allowed (2,4)

infree(5) 20 He finds seats for us above
26 Set offin good time towards ~ the woman (5)

dawn(8) 21 Means of communication
27 Impressive sign of temper with awalrus(5)

(5)

22 Leave word in France (5)

Solutions Crossword 5618 Across: 1Indicatory, 6 Swim, 10 Crepe, 11 Tragedian, 12
Stampede, 13 Regal, 15 Insects, 17 Topiary, 19 Kashmir, 21 Bittern, 22 Rodeo, 24
Pyramids, 27 Expensive, 28 Siege, 29 Late, 30 Celebrated Down: 1Inch, 2 Duettists, 3
Cream, 4 Tatters, 5 Reagent, 7 Wring, 8 Minelaying, 9 Decrepit, 14 Tinker Bell, 16
Compound, 18 Amendment, 20 Reptile, 21 Burmese, 23 Depot, 25 Miser, 26 Reed

JUMBLED WORDS

Given below are four jumbled words. Solve the jumbles to make proper words and move
them to the respective squares below. Select the letters in the shaded squares and
jumble them to get the answer for the given quip.

If you realized how powerful your thoughts are, you would neverthinka______ .-

Peace Pilgrim (8,7)

LTAEE ACHHNU
DIOTT EEIGGV

WILIS[IJ 9983 - IYSnoy) danesSau
©YUIY] J9ASU P[Nom NoA ‘a1e s3y3noy3 oA [njramod Moy pazi[eal noA Jj :ramsuy
41993A ‘HONNVH ‘OLLIA A1V :uonnjos

OVER THE HEDGE by Michael Fry & T Lewis

WHEN WERE
H@ﬂr&fﬁ TWEL VETEEN. YOU BORN?
ARE YOU?
25 B.C...
BEFORE

HE'S NOT
WHERE WERE
YOU BORN? L

il e i 7 Lk o Dy Amrwesa Rl Sy a an

CALVIN & HOBBES by Bill Watterson

HoW Lucky PECPLE ARE TO
THE OF TUE GREATEST ENOW TOMEQNE AS GREAT
PEOPLE WHO EVER LINED? A ME! TM GREAT N SO
= : AL MANY GREAT WAYS ! IN FACT,
o 3 ?T'M S0 GREAT THAT Wy
GREATHESS IS

SURE AWM, CREAT: TW

i

b 1'."]-1'-'.|J|l1|."\-'.'l'|'1.'¢ s &Y eed L Rlee

WHEN MO 'RE GRERT,
PEOFLE OFTER MISTREE
CAMDOR. FOR, BRRGLING

NOWURE MNGT GREAT! {OURE
THE MOST COMCEITED
BlowWHARD 1VE RNER MET!

DAY TODAY

BY PETER VIDAL

ARIES (Mar 21 - Apr 20)

The Sunis now
poised on the very
edge ofanew
dynamic position,

b

and is thus about to align itself
with the region of the zodiac
closely tied to your creative
skills, romantic prospects

and ability to enjoy yourself.
What do you really want?

TAURUS (Apr21 - May 21)
Onesingle
planet
isresponsible
for all personal and
professional achievements at
the moment, Mars, the ancient
God of War. Without advising
you to do anything reckless,
this is an excellent time to
take on the world and win.

[ know that some
@ of you are having

but, in truth, the
prospects have seldom ever
according to plan, you can
expect considerable public
success over the coming
weeks.

The Sunis now
@ approachinga

your solar chart,
aregion associated with
Professional achievement
and social status are therefore

LIBRA (Sep 24 - Oct 23)

a hard time at work
been brighter. If all goes
acclaim or professional
SCORPIO (Oct 24 - Nov 23)

crucial region of
prestige and worldly success.
high on the agenda, but so, as

MARVIN by Tom Armstrong

COME ON, JEFF! YOU'RE NEVER GOING
TO READ SOME OF THESE BOOKS!
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To solve a Sudoku puzzle, i
everydigitfrom1t09 3
must appearin each of the TRl
nine vertical columns, in

each of the nine horizontal 4 5 3
rows and in each of the 4 L | |
nine boxes.

Difficulty Level
1s=Very easy; 2s = Easy; ' '
3s=Medium; 4s =Hard; _i" _ 5

1
5s=VeryHard; 3 4 B E 5

6s=Genius
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SOLUTION SUDOKU 5887

You've got to be subtle about

it, though.

GEMINI (May 22 - June 21)
IfIwere you, I'd
think long and hard
before issuing any
ultimatums! You

see, Mars is not the most

trustworthy of planets, and it's
encouraging you to do things
you may regret! For one thing,
you may be about to go behind
somebody's back. Take care.

CANCER (June 22 - July 23)
Social influences
are decidedly lively
as the week begins.
You can expect

some pretty dramatic

encounters, especially if you

mix with a new group of

friends. Financial prospects

look strong, although obvious
signs of prosperity are two
months away.

LEO (July 24 - Aug 23)

When the Moon

is so helpfully

placed, it means

thatlife is going
your way. Yet, human nature
being what it is, you may
eventually find something to
complain about. I doubt very
much, though, whether you'll
be able to put your finger on
whatever itis that's bugging
you.

VIRGO (Aug 24 - Sep 23)

ithappens, is romantic
happiness. It's all looking good.
Some of your
@ closest emotional
the test, but
perhaps not until the end of
imagine that money is the
biggest thing on your mind.
beforeit's too late! Money
doesn't grow on trees.
This should be
@ afairly smooth
Capricorns,
although those of you getting
stillbe wound upinan
emotional tangle. The key
personal liberation.
AQUARIUS (Jan 21 - Feb 19)
underestimated,
too often! Little do
just how much you have up
your sleeve and how many
From now, and over the next
few months, you will have an
opportunities to display
your skills.

SAGITTARIUS (Nov 24 - Dec22)
ties may be put to
the week. Right now, I should
Get your accounts in order
CAPRICORN (Dec 23 - Jan 20)
phase for most
over relationship upsets will
concept throughout is
9 You have often been
other people realise
irons you have in the fire.
increasing number of
PISCES (Feb 20 - Mar 20)

Since Mercury,
your ruling planet,
isabouttoplaya
much greater role

inyour affairs, you can be sure

thatyouare shortly toentera
nicely auspicious period. This
should be enough to keep your
spirits high throughout life’s
little ups and downs.

Lunar alignments
suggest a busy day
but also reveal that
your attitude to

work will be shaped by your

emotions. You may therefore
respond over-enthusiastically
at one stage, but be rather
miffed at another. Still, you
always seem to bounce back.

PROCLAMATION REQUIRING THE APPEARANCE

OF ACCUSED PERSON
See Section 82 Cr. P.C.

Whereas complaint has been made before me that accused Person(s)
(1) Chain Singh Slo Kedar Nath (2) Rajje W/e Chain Singh (3) Sonu Sle
Chain Singh Rfa (i) 280 Village Dahar P'S Sarurpur Distt. Meerut UL.P. (i)
Ranav Friend Colony Bhopura Road Loni Ghaziabad UL.P, (iii) 51 New
Vikash Nagar Loni Ghaziabad U.P (iv) Near Banthala Flyover Chanda
Cassefte Wall Gali Mear Mew Light School Loni Ghaziabad U.P has
committed (or s suspected to have committed) the offenca in FIR No:
321/2017, U/S: 498-A/406/34 IPC, P5: Nand Nagri, Delhi and it has
been returned to a warrant of arrest thereupon issued that the said
accused person(s) (1) Chain Singh (2) Rajjo (3) Sonu, cannot ba found
and whereas it has been shown to my salisfaction that the said accused
person(s) (1) Chain Singh (2) Rajjo (3) Sonu, has absconded (or are
concealing themselves to avoid the service of the said warrant).
Proclamation is hereby made that the said accused person(s) (1) Chain
Singh (2) Rajjo (3) Sonu, of FIR No: 321/2017, U/S: 498-A/406/34 IPC,
PS: Nand Magri, Delhi are required to appear before this Court to
answer the said complaint onor before 08.04,.2025 By Order
Nidhi Bala

Judicial Magistrate First Class, Mahila Court-03
Room No. 08 2nd Floor, Shahdara Distt.
Karkardooma Court, Delhi

DP/2860/NE2025
(Court Matter)

PROCLAMATION REQUIRING THE

APPEARANCE OF ACCUSED PERSON

(See Section 62 Cr. P.C./84 BNSS)
Whereas complaint has been made before me that the
accused Rajesh Gupta S/o Sant Narain Rlo D-2763/2
Lalita Block, Shastri Nagar, Delhi has committed (or is
suspected to have committed) the offence in FIR No.
1957/2014 U/s 498A/406/34 IPC P.S. Mangolpuri,
Delhi and it has been returned to warrant of arrest there
upon issued that the said accused Rajesh Gupta
cannot be found and whereas it has been shown to my
satisfaction that the said accused Rajesh Gupta has
absconded (or is concealing himself to avoid the service
of said warrant). Proclamation is hereby made that
Rajesh Gupta in FIR No. 1957/2014 U/s 498A/406/34
IPC P.S. Mangolpuri, Delhi is required to appear before
this court to answer the said complaint on or before
03.05.2025. By order

Ms Aishwarya Sharma
Judicial Magistrate First Class
Mahila Court-01, Court No, 106

DP/2858/0D/2025 Rohini Courts, Delhi

Contact No. 0151-2226454
faatw: 27/02/2025

Email ID: sephedbkn@gmail.com
AR @ 11619-1169
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2. | The scope of | The contractor deposits all new|The contractor deposits all new
work under |commissioning material i.e.|commissioning material i.e. submersible

submersible motor pump sets, GI|motor pump sets, GI Pipe, Submersible
Pipe, Submersible cable & Control|cable & Control Panel etc. and submit

Panel etc. and submit test report from | {g¢ report from NABL Approved
NABL Approved Laboratory in

divisional Store. All commissioning
material shall be inspected and tested
by divisional Level committee & then
shall be delivered at site in direction
of engineer in charge and make video
during lowering work. This video

this Contract
also includes
clauses as

under:- Laboratory in divisional Store. All

commissioning material shall be
inspected and tested by divisional Level
committee & then shall be delivered at
site in direction of engineer in charge and
make video during lowering work. This
shall be submitted to the division|Yideo shall be submitted to the division
office for inspection and office office for inspection and office record.
record. The Contractor Shall Submit|The Contractor Shall Submit GPS Photos
GPS Photos and Geo Tagging offand do Geo Tagging of Tubewell on
Tubewell on Departmental Tubewell | Departmental website or as per directions
and as per EIC. of EIC.
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R.O.No: DIPR/C/3043/2025 Date: 06/03/2025
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CONTAINER CORPORATION OF INDIA LTD.

| HITH HAYIETT 5 ST ] o Navratng Lindertakeng of Gaowt af Imidiag

Inkand Container Depol. Tughlakabad, New Dalhi - 110020

PUBLIC AUCTION/TENDER NOTICE

DISPOSAL OF UNCLEAREDJUNCLAIMED IMPORTED CARGO THROUGH
E- AUCTION
Confainer Corporation of India Lid, shall be auctioning scrap tems. emply damage containers
and undaimediuncleared imported cango landed at the terminals of Area 1 and Area 4 those
containers amyved on or before 30.10.2024 through e-auction on 18.03.2025 & 31.03.2025 on
“A5 15 WHERE I5 BASIS", All detailz along with Terms & Conditions of auction sale &
cargo details will be available on www.concorindia.co.in & www.malcecommerce.com
wef 07.032025 & 19.03.2025. Al Emporiers including Government Underfakings/
Depariments whass containersigoods are hing unclaimedunclearsd and falling in the said list
uploaded in website a1 respactive lerminals, because of any Sspule, stay by Court
Tribunaliothers or any such reason may accordingly inform the concerned Execulive Director
at Area T and Area 4 CONCOR as well as Commissioner of Customs of the concemed
Commissionairas, and file their objactionsiclaims régarding disposal of such goods within
7 |Seven) Days of this nobice failing which the goods will be auctionad on "AS 1S WHERE IS

WWW. ML CECOmMManca.com Executive Director, Area-1
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"IMPORTANT"

Whilst care is taken prior to acceptance of advertising
copy, it is not possible to verify its contents. The Indian
Express (P) Limited cannot be held responsible for such
contents, nor for any loss or damage incurred as a
result of transactions with companies, associations or
individuals advertising in its newspapers or Publications.
We therefore recommend that readers make
necessary inquiries before sending any monies or
entering into any agreements with advertisers or
otherwise acting on an advertiserment in any manner

whatsoever. R
epaperindia
P .

SALUTE THE SOLDIER

Veer Balidam ST |CENTRAL RESERVE POLICE FORCE
Subhash 8 March 1991
Upadhyay |In the 1990s, militancy in Jammu &
46 Bn. Kashmir was at its peak, fueled by
1 1-10-1946 To [Pakistansponsored terrorism. To
8-3-1991 restore order, 46 Battalion of CRPF
i was deployed in Baramulla. On 8

March 1991, during a road-opening patrol in Khwajabagh, the unit was
ambushed by terrorists. Leading from the front, SI Subhash Upadhyay
swiftly took position, countered the attack, and pushed the terrorists
back. Despite sustaining a bullet injury, he continued firing, preventing
further casualties before succumbing to his wounds. For his
exceptional bravery and leadership, he was posthumously awarded the
Police Medal for Gallantry.

Veer Balidani NK 8 March 1987

R.D. Pandey |1 Battalion of CRPF was deployed in
1 Bn. Amritsar, Punjab, to assist the state
1-7-1945 To |police in countering militancy that
8-3-1987 threatened the state's security. On 8

March 1987, while leading an
operation in Verka, Amritsar, Nk R. D.
Pandey was shot at close range in a targeted militant attack. He made
the ultimate sacrifice in service of the nation.

Veer Balidani 8 March 2002
Constable On 8 March 2002, CRPF’s 125
Dhirendra Singh Battalion, along with the STE launched
an operation against militants in

125 BN.
20-6-1979 To |Dedha village, Gool Ramban,
8-3-2002 Udhampur. As the troops cordoned the

area, militants opened heavy fire and

took shelter in a house. A joint assault team, including Constable
Dhirendra Singh, stormed the hideout, triggering a fierce close-quarter
battle. Despite sustaining bullet injuries, he fought bravely until both
militants were neutralized. He later succumbed to his injuries, making
the supreme sacrifice. His valour was honoured posthumously with the
President’s Police Medal for Gallantry.

INVITATION FOR EXPRESSION OF INTEREST FOR
RITZY CHEMICALS PRIVATE LIMITED DEALING IN CHEMICAL PRODUCTS
AT JASOLA, SOUTH DELHI, NEW DELHI -110025.

[Uncer Regulation 384{1ial the Insolvency and Bankrupicy Board of India {Insolvency
Reasolution Process for Comporate Parsans) Regulations, 2016)

RELEVANT PARTICULARS

1. | Mame of the corporate deblor along
with PAN & CIN/ LLP Nao. CIN Mo, UT49230L200TPTC161977

PAN No. AADCRS994C

Ritzy Chemicals Private Limited

2, | Address of the regisiered office DTJ 132, First Floor, DLF Tower-B, Jasola

Sauth Dieii. Mew Dedhi, Dalhi, india, 110025

3. | UBL e websiia

Mal available
4, | Details of place where majority of fixed . thi 4
wiele e idbid Jasola, South Delhi; New Deadhi- 110025

5. | Instalied capacty of main praducts! services. | Nil

6. | Cuantity and value of main products’ | il
services soid in last financial year

7. | Mumber of employess! warkmean il

8. |Further detads incheding kast availabls Can be sought by sanding a request to
{financist sialements (with schedules) of two | Resolution Professional at
years, Bsts of creditors are available at URL | rtzycirpi@gmail.com

9, |Eligibility for resolution applicanis under [ Can be sought by sending a request to
saction 252 )h) of the Code is Resoltion Professional at
available at URL: nitzycrp@gmail com

10, | Last date for recaipd of expression of interest | 24-03-2025

11. | Date of issue of provisional list of
prospective resolution applicants 03-04-2025

12, | Last date for submission of objections

1o provislonal list 08-04-2025

13, | Date of izzue of final list of prospective

resolution applicants 18-04-2025

14, | Date of issue of Information Memorandum,
evaluation mabix, and Reguest for
Resohution Plans o prospeclive applicants

23-04-2025

15, | Las! data for submission of Resalution Plans | 23-05-2025

16, | Process emai id 1o submi E:drw:-a*:-im of Inferas! tiuyci:p@gmail.cum

Sdi-

Parminder Singh Bhullar
IBBETPA-Q02AP-NOT1 2712021 20221 3700
Resoluton Profassional

Ritzy Chemicals Private Limibed

Registerad Address: E-10/313, Mangal Pur Gall, Ghanupur Road,

Cormrespondence Address: Snd Flogr, Plot No, D-190, Phase 88,
Sector T4 Industrial Area, SAS Magar, Mohali, Punjab- 180071

Khandwala, Water Tank, Ammitsar- 43104, Pungab

PRESS NOTICE
NOTICE INVITING e-TENDER

The Executive Engineer, Tezu Division, PWD, AP, Tezu on
behalf of the Governor of Arunachal Pradesh invites online
item rate tenders/Bids for the work “Improvement of District
Headquarters Township roads at Tezu under CMCSRDP-II.”
Bid No. TDW/NIT-15/CMCSRDP/2024-25/04.

The detailed terms and conditions of the tender / bid and
bidding documents can be downloaded from the website:
www.arunachaltenders.gov.in from 09-03-2025 onwards.
It can also be viewed at www.arunachalpwd.org.

Sd/-
Executive Engineer,

DIPR/ ARN/0019/2024 Tezu Division, PWD, Tezu (AP).

e - e
(] EAST CENTRAL RAILWAY (@]
| NOTICE INVITING OPEN TENDER
ON LINE (E-TENDERING)

| The Divisional Raitway Manager, E C.
(Railway, Danapur is inviting onling
| (E-Tendering) Open Tender for and on
| behalt of the President of india from reputed
{contractor with experience. financial
|capability Including those registered J
[ working with Railway / Imgation F CPWD [
| MES or any other public secior undertaking
| fior th following work:

[Tender MNotice No.: W-T/E-Tender/18/
| Dpen/DNRI2024-25

ltem Mo.1, SI. No, 1, Name of the Work
| with its location: Provizion of shori farm
and long lerm facility for Divyangain on
|slafions under Sr. DEN/Mrack/iDNR,
(2, Approx. Cost of work:
[Rs, 1.,23.56.844.50, 3. Bid secunty:
{Rs. 2,11, 800/

[Item Mo.2, 8l No, 1, Name of the Wark
| with its location: Replacement of Girder
|by RCC/PSC slabs with jacketing of
| Bridges steel bridges having spon up 1o
| 9.16m in Br. No. 78 (5x6.55m) m PNBE-
[ JAJ section & Repiacement of Grider by
| PSC slabs with jacketing Bridge No. 73
[(12 x 701 m Guder) at KM 525/11-15
| between FUT-BKG stations on main line of
| Danapur Divigion seclicn under ADERLS
|PMBE, 2. Approx. Cost of work:
(Rs. 6538504511, 3. Bid security:
| Ris.4,76,900/-.

[ltem No.3, SI. No. 1, Name of the Work
| with its location: Provision of Rubberised
i Road surface pad atlevel crossing no, 67,
|69 & 72 under ADEN/L/PNBE., 2. Approx.
| Cost of work : Rz, 1,01,39,965.60, 3. Bid
| security: Rs. 2,00, 700/

[tem Mo.d, Sl No, 1, Hame of the Waork
| with its location: Supply of portion and
other consumable materials for
| maintenance of S35E/P, Way/PNBE, NWD
(& SHK under Sr. DEN/Track/DNR,
(2, Approx. Cost of work
[Re.1,61.87 647 76, 3. Bid sacurity:
{Rs.2.31,000-,

| tem No.5, 5. No. 1, Name of the Work
| with its locathon: Rassing and extension of
| Platiorm fo accommodate 24 coach lengih
| platform &l Jhajha, 2. Approx. Cost of
{work ; Rs. 38 80,171.83, 3. Bid security:
[ Rs. 79,600/,

| ltem No.6, 5I. No. 1, Name of the Wark
|with its location: Provision of
(Rubbersieed Hoad surface Pad at
|different LC's under Sr. DEN/ZIDNR,
|2, Approx, Cost of work :
[Rs. 2,50,51,540.48, 3. Bid security:
(5. 275,300

ltem Mo.7. SI. Mo, 1, Name of the Wark
[ with its location: Paina Jn, Construction
tof Rubberised path way of both end of
(Patna Jn. under ADEN/W/PNBE.,
2. Approx, Cost of work
|Rs. 2.17,19.976.85 3. Bid security:
| Ris. 2,58 600N

ltem No.8, 1. No. 1, Name of the Work
| with its location: Provision of Rubberisad
|Road surfac pad al different LC's
[(Total=08 nos. LC's) undar 3r.
|DEMIGIDNE, 2. Approx. Cost of work
(Rs, 2.50,51.54048, 3. Bid security:

{Re. 275,300
[ | ]

tem No.8, 5l. No. 1, Name of the Work
with its location: RCC Jacketing of Bridge
Mo.16B, 172, 211, 348, 349, 372, 406,
408A & other bridges and Re-building of
Bridge Mo, 353 by RCC Box in PNBE-DDU
section of Danapur Division (Two Packet
System), 2. Approx. Cost of work:
Re. 14,55.43.254 53, 3. Bid security:
Rs. & 77,700/

iterm Mo.10, Sl. Mo, 1, Name of the Work
with its location: Rehabilitation of bridgs
along with Provision of parapet wall,
ballast wall, Retaining wall. Inspection
step, haight gauge. Bridge table & minor
rehabilitation of 56 bridges (list enclosed)
in PNBE-DDLU Saction, 2. Approx. Cost of
work: Rs. 8,63 47 924,02, 3. Bid security:
Fs.5.91.700/-

ttem MNo.11, Sl No. 1, Name of the Work
with its location: Provision of Rubberized
Road surface pad al differant LC's under
ADENRGD, 2. Approx. Cost of work:
Rs. 1,3643,000.44, 3. Bid security:
Rs. 218,200/

Item Mo.12, 5. No. 1, Name of the Work
with its location: Provision of Rubberised
Koad surace pad-at different LC's |
PNBE-GYA section under ADEMN/JHD,
2. Approx. Cost of work:
Rs, 1,82,13,911.75, 3. Bid security:
Rz 241,100/

ttem Mo.13, 51 Ne. 1, Name of the Work
with its location: Provision of Sewages
treatment plant at Danapur for Treatment
of sewage water, 2. Approx. Cost of work:
Rs. 1.153,07,722.36, 3. Bid security:
Rs. 206,500/

ftem Mo.14, 5l. No. 1, Name of the Work
with its location: Provizion of RCC OH
tank 50000 gallon capacity with water
supply arangemenl al jehanabad and
Taregna station under ADEN/JHD,
2. Approx. Cost of work:
Rs. 1,85,72,361.71, 3. Bid security:

+{ Rs. 2,32.900/-

4. Date & Time for submission of tender
and opaning of Tender: Tha tander have (o
be submitted anling on www.ireps.gov.in
Uipto: 12,00 hrs. on the date of opening L.e
27.03.2025 and will be opened on the samse
day after 12.00 hrs.

5. Website particulars, Notice board
location where complete details of
tender can be seen and address of the
office from where the tender from can be
purchased etc: Detailed lender nofice,
eligibdity criteria & tender documents can be
seen from the CRIS website:
http.www.ireps.govin & full details of
notice can be sean on notice board.
Ammendments | modificabons if any shall
nof be published in news papers, bui the
same shall be uploaded in the web-site. In

« | case of any dispte in the English & Hindi

wersson, modsficaton | publcation in IREPS
will be acceptable. It is fenderers
responsibility to view web-site for
ammendaments f modifications and submit
hislender accordingly,
Divnl. Railway Manager (Engg.)
E.C. Railway, Danapur
PRIDZ24B/DNR/ENGGIT/24-25/160
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FOR FURTHER INFORMATION KINDLY VISIT : www haryanaeprocurement. gov.in or www.etenders hry.nicin

COURT NOTIC

(U/o 5 rule 20 CPC)
In The Court Of Sh.
Vineet Kumar Narang
Additional Principal Judge
Family Court- Il, Jalandhar
Harpreet Aged About 31
Years W/o Kulveer Chand,
Daughter Of Surinder Paul
Resident Of House No. 302,
Ramneek Avenue, Pathankot
Road, Jalandhar

Vs.

1. Kulveer Chand Son Of
Daulat Ram ( Husband) At
Present C/o Satluj General
Land Transport P.o Box:
18668, Dubai, United Arab
Emirates ( U.A.E) having
licence no. 3756178 issued
by licensing authority of
U.A.E and house no. 97 gali
no.5 guru nanak nagar, tower
enclave, phase-3, jalandhar
2. general public

CNR NO: PBJLO1-
02915-2024

Next Date: 04-04-2025
petition under guardian and wards act
Publication Issued To:
1- kulveer chand son of daulat
ram, ( husband) at present c/o
satluj general land transport p.o
box-18668, dubai, united arab
emirates ( U.A.E) having licence
no. 3756178 issued by licensing
authority of U.A.E and house no.
97 gali no.5, guru nanak nagar,
tower enclave phase-3, jalandhar
In above titled case, the defendant(s)/
respondent (s) could not be served. Itis
ordered that defendant (s)/
respondent(s) should appear in person
or through counsel on 04-04-2025 at
10:00 a.m. for details logon to:
https://highcourtchd.gov.in/?trs=di
strict_notice&district=Jalandhar
Additional Principal Judge Family
Court- Il, Jalandhar

COURT NOTICE

(U/o 5 rule 20 CPC)

In The Court Of
Ms. Tushar Kaur
Thind Civil Judge
( Junior Division)
Jaswinder
Singh
Vs.

Dilawar Singh
CNR NO: PBSB02-
001382-2024

Next Date:
21-03-2025

Publication Issued
To: 2. Kiranjit Kaur
W/o Sukhijit Singh
D/o Dilawar Singh
R/o Village
Daupalpur, Tehsil
Nawanshahr,
District SBS Nagar

In above titled case, the
defendant(s)/ respondent (s)
could not be served. Itis
ordered that defendant(s)/
respondent (s) should
appear in person or through
counsel on 21-03-2025 at
10:00 a.m.

for details logon to:
https://highcourtchd.gov.in
/?mod=district_notice&dist
rict=sbsnagar

Civil Judge ( Junior Division)
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Recognized by University Grants Commission (UGC-DER)

| March 2025 End Term Examination |

This is for the information of all the concerned LPU
Distance Education students that March 2025 End
Term Exams are commencing from 19th March
2025 in the Examination Centres located within the
state of Punjab. Date sheet and Admit Cards have
been made available in the e-Connectlog-ins of the
eligible students.

Itis mandatory for students to carry Student Identity
Card and Admit Card to the Examination Centres.

Visit www.lpude.in Call: 01824-521360

8, Jan Marg, Sector
9-D, Chandigarh

E h CHANDIGARH HOUSING BOARD

PUBLIC NOTICE

SMT KAMLA alias KAMLA PAWAR W/O SH. ROSHAN LAL
has approached to the Chandigarh Housing Board for the issuance of
Duplicate copy of POSSESSION LETTER, NO DUE CERTIFICATE,
in respect of Dwelling Unit No.3306 Sector 47-D, Chandigarh due to
loss of this document. There has also furnished application P.S.3 serial
No. 193405 LAR NO. 2025/005486 registered with CHANDIGARH
Police on dated 14.02.2025 regarding the loss of above said document.
Any person having any objection, against the issuance of Duplicate
copy of POSSESSION LETTER, NO DUE CERTIFICATE in respect
of the above said Dwelling Unit, he/she should file the objection before
the undersigned in writing within 15 days from the publication of this
notice, failing which the documents shall be issued. Further, in case
original documents as mentioned above are found by anyone, the same
should be submitted in the above noted Police Station or in the office of
the undersigned.

Secretary,
Chandigarh Housing Board

No. 5035/CHD Chandigarh

CHANDIGARH HOUSING BOARD | *, " & 2re Sector
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PUBLIC NOTICE

Subject:- Transfer/Mutation of Allotment/ Registration D.U.No. 450 of Category MIG in
Sector- 61, Chandigarh in the names of (i) SMT. RAKHO W/O SH. DATA
RAM (ii) SMT. BIMLA DEVI W/o LATE SH. RAM PAL, (iii) MS. RABIKA
D/O LATE SH. RAM PAL, (iv) MS. SHAVETA D/O LATE SH. RAM PAL
and (v) SH. KARANVEER SINGH S/O LATE SH. RAM PAL, on the
intestate. Demise of allottee/transferee SH. RAM PAL S/O SH. DATA RAM.

It is hereby notified for the information of the General Public and all concerned that SH. RAM
PAL S/O SH. DATA RAM, owner of Dwelling Unit No. 450 of Category MIG in Sector-
61, Chandigarh expired on 31/01/2025 at MC MOHALI as informed by his legal heirs. (i)
SMT. RAKHO W/O SH. DATA RAM (ii) SMT. BIMLA DEVI W/O LATE SH. RAM
PAL, (iii) MS. RABIKA D/O LATE SH. RAM PAL, (iv) MS. SHAVETA D/O LATE SH.
RAM PAL and (v) SH. KARANVEER SINGH S/O LATE SH. RAM PAL, have
requested for transfer of ownership of Dwelling Unit No. 450 of Category MIG in Sector-61,
Chandigarh in their names on the basis of intestate demise of SH. RAM PAL S/O SH. DATA
RAM. They have further stated that no other legal heir has been left out.

In case anybody has any objection regarding the claim/right/interest in the dwelling unit which
is proposed to be transferred by the Chandigarh Housing Board in favour of (i) SMT.
RAKHO (Mother) (ii) SMT. BIMLA DEVI (Wife), (ii) MS. RABIKA (Daughter) (iv) MS.
SHAVETA (Daugher), (v) SH. KARANVEER SINGH (Son) he/she may submit the
objection in writing to the undersigned within 21 days of the publication of this notice, failing
which the registration and allotment of the said dwelling unit shall be transferred in favour of

the above claimant's.
Secretary,

Chandigarh Housing

No. 5035/CHD Chandigarh

Capital Small Finance Bank 3%

H(-):- MIDAS Corporate Park, 3rd Floor, 37, G.T. Road, Jalandhar-144001, Punjab, India.

NOTIGE UNDER SECTION 13 (2) OF THE SECURITISATION AND RECONSTRUCTION
OF FINANCIAL ASSETS & ENFORCEMENT OF SECURITY INTEREST ACT, 2002.

Anotice dated 27-02-2025 under section 13(2) of the Securitisation and Reconstruction of
Financial Assets & Enforcement of Security Interest Act, 2002. was sent to the following
borrowers & Guarantors which was returned undelivered by postal department and
Authorised Officer has reason to believe that Borrower/ Guarantors are avoiding the service
ofnotice as such they areinformed by way of public notice about the same.

Name of the Borrower(s) Description of the | Loan Number &
& Guarantor(s) Immovable Property | Amount Qutstanding

Borrowers: Mr. kashif|Primary Security: Equitable mortgage| LAP/01602000051
Nazeer S/o Mohd Nazr @ |ofimmovable Property:- All the partand| Rs. 13,71,856.89
Nazir Ahmed R/o Mohalla |Parcel of Propertymeasuring 2Marla (60| as on 27.02.2025
Araian Wala, Malerkotla, |Sq Yards) situated at Near Mubarak| (excludinginterest
Sangrur, Punjab-148023. Manzil Palace, Malerkotla, Tehsil and| w.e.f01.02.2025)

Mrs. Sana Bano W/o Kashif|Distt Malerkotla owned by Mr. kashif Nazeer S/o Mohd Nazir @
Nazeer R/o Mohalla Araian [Nazir Ahmed vide Sale deed bearing document no. 2020-
Wala, Malerkotla, Sangrur, |21/131/1/3846 Dated-22-03-2021.

Punjab-148023. Mr. Mohd. Nadeem S/o Abdul Rasheed R/o #245, Qila Rehmat Garh,
Malerkotla, Sangrur, Punjab-148023.

The Bank, hereby call upon you by this public Notice under section 13 of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 to pay to the
bank all the amounts outstanding against you in the books of accounts of the Bank, with its branch
atMalerkotla the Bank from time to ime and thereby discharge in full all your liabilities to the Bank
within a period of 60 days from the date of this notice, failing which the bank shall at your costs and
risks exercise its powers under the Act (Supra) and take all or any of the following measures to
recover its secured debt namely:- (a) Sale for realizing the secured asset. (b) Take-over the
management of secured assets including the right to transfer by way of taking possession of the
secured assets including the right to fransfer by way of sale and realize the secured assets.(c)
Appointany person to manage the secured assets.(d) Require atany time by notice in writing, any
person who may have acquired any of the secured assets from you to pay to the Bank. Further,
please note thatin the event Borrower/Guarantor fail to discharge the liability in full within 60 days
from the date of publication this notice and the bank takes any action under sub-section 4 of the
section 13 of the Act (Supra), Borrower/Guarantor shall further be liable to pay to the Bank all
costs, charges and expensesincurred by the Bankin that connection. In case the dues to the Bank
are not fully satisfied with the sale proceeds of the secured assets, the Bank shall proceed for the
recovery of the balance from you & Guarantors personally and from the other persons liable
therefore. This notice isissued without prejudice to the bank's all other rights, remedies and legal
recourse available to the Bank.

Place: Jalandhar Dated: 07.03.2025 Sd/- Authorized Officer

A TETETEg ALL AHABAD

DATE OF E-AUCTION: 26-03-2025 (WEDNESDAY) FROM 10.00 AM TO 05.00 PM

Capital Small Finance Bank 33

HO:- MIDAS Corporate Park, 3rd Floor, 37, G.T. Road, Jalandhar-144001, Punjah, India.

NOTICE UNDER SECTION 13 (2) OF THE SECURITISATION AND RECONSTRUCTION
OF FINANCIAL ASSETS & ENFORCEMENT OF SECURITY INTEREST ACT, 2002.
Anotice dated 27-02-2025 under section 13(2) of the Securitisation and Reconstruction of
Financial Assets & Enforcement of Security Interest Act, 2002. was sent to the following
borrowers & Guarantors which was returned undelivered by postal department and
Authorised Officer has reason to believe that Borrower/ Guarantors are avoiding the service

ofnotice as such they areinformed by way of public notice about the same.

Loan Number &
Amount Outstanding

Description of the
Immovable Property

Name of the Borrower(s)

& Guarantor(s)

Borrowers: 1. Amrita|Primary Security: Equitable mortgage| LAP/013602003786
Pandey W/o Pankaj Pandey |of immovable Property:- All the partand|  Rs. 3,84,404.56
R/o H.No.221, Street No.1, |Parcel of Property measuring 75 Sq| ason 27.02.2025

Rahon Road, Captain Colony, | Yards situated at Village Meharban,| (excluding interest
Meharban, Ludhiana-141007. [Hadbast No.71, Tehsil and Distt] w.e.f01.02.2025)

2. Pankaj Pandey S/o Hari |Ludhiana owned by Amrita Pandey W/o PankajPandey vide Sale
Chand Pandey R/o Street|deedbearingdocumentno. 7176 Dated-07-07-2017.

No.1, Captain Colony, Rahon Road, Meharban, Ludhiana -141007. 3. Krityanand Sardar S/o
Kushay Sardar R/o 52/53, Near Decent School, Ravi Grewal Colony, Meharban, Basti Jodhewal,
Ludhiana-141007.

The Bank, hereby call upon you by this public Notice under section 13 of the Securitisation and
Reconstruction of Financial Assets and Enforcement of Security Interest Act 2002 to pay to the
bank all the amounts outstanding against you in the books of accounts of the Bank, with its branch
atG.T. Road, Jalandhar the Bank from time to time and thereby discharge in full all your liabilities
to the Bank within a period of 60 days from the date of this notice, failing which the bank shall at
your costs and risks exercise its powers under the Act (Supra) and take all or any of the following
measures to recover its secured debt namely:- (a) Sale for realizing the secured asset. (b) Take-
over the management of secured assetsincluding the right to transfer by way of taking possession
of the secured assets including the right totransfer by way of sale and realize the secured assets.
(c) Appointany person tomanage the secured assets. (d) Require atany time by notice in writing,
any person who may have acquired any of the secured assets from you to pay to the Bank.
Further, please note thatin the eventBorrower/Guarantor fail to discharge the liability in full within
60 days from the date of publication this notice and the bank takes any action under sub-section 4
of the section 13 of the Act (Supra), Borrower/Guarantor shall further be liable to pay to the Bank
all costs, charges and expenses incurred by the Bank in that connection. In case the dues to the
Bank are not fully satisfied with the sale proceeds of the secured assets, the Bank shall proceed
for the recovery of the balance from you & Guarantors personally and from the other persons
liable therefore. This notice isissued without prejudice to the bank's all other rights, remedies and
legal recourse available to the Bank.

Place: Jalandhar Dated: 07.03.2025

Sd/- Authorized Officer

INVITATION FOR EXPRESSION OF INTEREST FOR
RITZY CHEMICALS PRIVATE LIMITED DEALING IN CHEMICAL PRODUCTS
AT JASOLA, SOUTH DELHI, NEW DELHI -110025.
(Uinder Regulation 36A{1 jof the Insolvency and Bankruptcy Board of India {Insolvency
Resclution Process for Corporaie Persons) Reguiations, 201 6)

8, Jan Marg, Sector 9-D,
Chandigarh

; CHANDIGARH HOUSING BOARD
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PUBLIC NOTICE

It is hereby notified for the General Public that the following person(s) have applied for Permission for the Sale/Purchase
of Dwelling Unit in their names under Regulation of the Chandigarh Housing Board (Allotment, Management and Sale of
Tenements) Regulations 1979-

Sr | NAME OF THE [ NAME OF THE SELLER TD.U. | Cat | SECTOR
No. PURCHASER SH/SMT/MS SH/SMT/MS NO. ’
[ SH. BASU DEV JOSHI S/O IMRS. ANU SOOD D/O SH. SURESH CHANDER SOOD W/O SH. | |
SH. TIKA RAM JOSHI DEEPAK SOOD, SMT. SIMMI MOHINDRA D/O SH. SURESH
1 CHANDER SOOD, W/O NEERAJ MOHINDRA, SMT. JYOTI 3384-1 MIG-II 40-D
: SYAL D/O SH. SURESH CHANDER SOOD, W/O SH. SHIV ) " ICHANDIGARH

KUMAR, SMT. NISHA D/O SH. SURESH CHANDER SOOD SH.
RAKESH BHARDWAJ

In case anybody has any objection for the Sale/Purchase in respect of above said dwelling Unit, he/she may submit the .
objection, if any, in writing within 21 days of the publication of this notice before the undersigned alongwith documentary

evidence, if any. Clearence SECRETARY
CHANDIGARH HOUSING BOARD
No. 5035/CHD CHANDIGARH.

) SHUBHAM HOUSING DEVELOPMENT FINANGE CO. LTD.

h bh Corporate Office ; 425, Udyog Vihar Phase IV, Gurgaon-122015 (Haryana)
S I.I BITI Ph. : 0124-4212530/31/32, E-Mail: customercare@shubham.co website : www.shubham.co

POSSESSION NOTICE (FOR IMMOVABLE PROPERTIES)

Whereas the undersigned being the authorized officer of the Shubham Housing Development Finance
Company Limited [hereinafter called Shubham) under the Securitisation and Reconstruction of
Financial Assets and Enforcement of Security Interest Act, 2002 and in exercise of powers conferred
under Section 13(12) read with rule 3 of the Security Interest (Enforcement) Rules, 2002 issued demand
nntiic:e calling upon borrowers to repay the amount within B0 days from the date of receipt of the said
notice.

The barrawers having failed to repay the amount, notice is heraby given to the borrowars and the public in genaral
that the undersigned has taken possession of the properly described herainbelow in exerclse of powears
conferred on him under Section 13(4) of the said Act read with rule 8 of the Securitylnterest Enforcemant) Rules,
202,

The borrowers In particular and the public in general is hereby cautioned not to deal with the property and any
dealing with the propery will be subject to the charge of Shubham Housing Development Finance Company
Limited for an amount detailed betow and interestthereon

The borrower's attention is invited to provisions of sub section (8) of section 13 of the Act, in respect of
time available, to redeem the secured assets. Details are as below:

B Loan Ma/Barrawar{s), Demand Dabe of Sacured Assal Dato of
He. Co-Borrowsr Motice Amount| Demand Mobics | Aftixatian
| LUD 1510_D46356, Rs. 23-12-2024 |3 Navesn Nagar Nr Guru Gobind Slrr;h MNagar Hakbawal Kalan, | 05-03-2025
Shashi Bala Sharma, 20.42.4075- Khassa No 1E' 1640242 511 G2 4711 14 E 5111 25, 27 Khat :||
Abhishek Sharma Mo 263/275, Tehsil & Distt Ludhlana, Punjab-141002 _
2| DAMTZ2204000005046657, Rs. 23-12-2024 | H.No. D-77355, Knagra No. 344 min Khata/Khatund Mo, 235/441 | 05-03-2025
Malkeet Singh, Babila 15.65,504/- Sub Urban. Abadi Sunder Nagar, Street Mo.5, Near Dashmesh |
Avenus, Amritsar, Punjab-143001

Authorized Officer,
SHUBHAM HOUSING DEVELOPMENT FINANCE COMPANY LTD.

PLACE:- GURGAON,
DATE :- 07-03-2025

RELEVANT PARTICULARS

1. |Mame of the corporate dabtor along FIJt.':."‘!,.I Chemicals Private Limited
with PAMN & CING LLF Mo CIN Mo, UT4899DL200TPTC16197T
PAN No, AADCRES94C

2. | Addrass of the registered office
South Delhi, New Delhi, Delhi, india, 110025

DTJ 13, Fest Floos, DLF Tower-B, dasola,

3. | URL of wehsile Mot svailabds

4, | Datailz of place where majenty of ixed

110025
assals are lncated

Jasola, Bouth Dalhi, Mew Delhis

Installed capacty of main producisl servicas | Wil

Quantity and value of main producis” | Nil
zeryices sold in last financial year

T. | Wumbser o :—"rlplr':.'eela' WOTEmEn fil

Can be sought by sending a request b
Resclution Professional at
nkzycrpipgmad, com

8. |Furiher detads including fast av alhl:lle
financial siatemeants (with schedules) of wo
yvears, lists of credilors are available a1 URL:

Can be saughl by sending a reguest 1o
Resolufion Professional at
nEycirpilgmail.com

8, |Elgibility for resolution applicants under
seclion 252Hh) of the Code 15
available at URL:

10. | Last date forreceip! of axpression of inferest | 24-03-2025

11, | Date of issue of provisional list of

prospective resolufion applicants 03-04-2025

12.] Last date for submeizsion of objectihons

to provisional list 08-04-2025

13.| Date of issue of final fist of prospeciive

resclution applicants 18-04-2023

14, |Date of iszwe of Information Memorandun,
avaluation matrix, and Request for

Resolution Plans 1o praspeciive applicants

23-04-2025

15. | Last date for submission of esolution Plans | 23-05-2025

16, | Process amai id 1o submil Expression of inlerest | ritzycirpi@omail.com

OFFICE OF THE RECOVERY OFFICER

DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 3)
Ground Floor SCO 33-34-35 Sector-17 A, Chandigarh 160017
Exh. No.:
RC No. 1208/2017 Date of Auction Sale : 24/04/2025

PROCLAMATION OF SALE : IMMOVABLE PROPERTY
PROCLAMATION OF SALE UNDER RULES 37,38 AND 52 (1)(2) OF SECOND SCHEDULE TO
THE INCOME TAX ACT,1961 READ WITH THE RECOVERY OF DEBTS & BANKRUPTCY ACT,1993

PUNJAB NATIONAL BANK Vs TEJU

To

(CD1) Teju S/o Beeru Ram, Through His Following Legal Heirs:- 1. Manhor Lal S/o Teju, R/o Village Khushi
Nagar (Channi) P.O Sehora Khurd Tehsil And District Pathankot, Il. Kishan Chand S/o Teju, R/o Village Khushi
Nagar (Channi) P.O, Sehora Khurd Tehsil And District Pathankot. lll. Bishan Dass S/o Teju, R/o Village Khushi
Nagar (Channi) P.o SehoraKhurd Tehsil And District Pathankot.

(CD 2) Bishan Dass S/o Teju, R/o Village Khushi Nagar (Channi) P.o Sehora Khurd Tehsil And District Pathankot.

Whereas Recovery Certificate No. RC/1208/2017 in OA/3457/2017 drawn up by the Hon’ble Presiding Officer, DEBTS
RECOVERY TRIBUNAL, CHANDIGARH (DRT 3) for the recovery of the sum of Rs. 12,09,311.00 [Rupees Twelve
Lakh Nine Thousands Three Hundred Eleven Only] along with interest and costs of Rs. 39,325.00 [ Rupees Thirty
Nine Thousands Three Hundred Twenty Five Only] from the CD(s) jointly and severally, and you, the CD(s), failed to
repay the dues of the Certificate Holder Bank(s) Financial Institution(s)

And whereas the undersigned has ordered the sale of the Mortgaged /Attached properties of the Certificate Debtor as
mentionedin the Schedule hereunder towards satisfaction of the said Recovery Certificate.

Notice is hereby given thatin absence of any order of postponement, the said property(s) shall be sold on 24/04/2025
between 14:00 : PM to 15:00 : PM by auction and bidding shall take place through Online/Offline through the
website: https://bankeauctions.com/.

The details of Authorised contact person for auction service provider is, Name: M/s C1 India Private limited
(Contact Person Mr. Mithalesh Kumar Contact No. 7080804466 email: delhi@c1india.com), plot no 68, 3rd floor
sector 44 Gurgaon, 122003 (Haryana), Helpline numbers- 7291981124,25,26, Support-email -
support@bankeauctions.com

The details of Authorised Bank officer for auction service provider is, Mr. Kuldeep, Senior Manager, Punjab National
Bank, PNB, Circle Sastra Pathankot, Pun jab, Mobile No. 9306069789 Email: cs8295@pnb.co.in

The sale will be of the properties of defendants/CDs above named, as mentioned in the schedule below & the liabilities
and claims attaching to the said properties, so far as they have been ascertained, are those specified in the schedule
againsteach lot.

The property will be putup for sale in the lot specified in the schedule. Ifthe amounttoberealized is satisfied by the sale of
portion of the property, the sale shall be immediately stopped with respect to the remainder. The sale will also be stopped
if, before any lotis knocked down the arrears mentioned in the said certificatetinterest+costs (Including cost of sale) are
tendered to the officer conducting the sale or proofis given to his satisfaction that the amount of such certificate, interest
and costs has been paid to the undersigned.

Atthe sale, the public generally are invited to bid either personally or by duly authorized agent. No officer or other person,
having any duty to perform in connection with this sale shall, however, either directly or indirectly, bid for, acquire or
attemptto acquire anyinterestin the properties sold.

The sale shall be subject to conditions prescribed in the second schedule to the Income Tax Act, 1961 and the rules made
thereunder and to the following further conditions::-

I. The particulars specified in the annexed schedule have been stated to the best of the information of the undersigned,
butthe undersigned shall notbe answerable for any error, misstatement or omissionin the proclamation.

Il. The Reserve Price below which the property shall notbe sold is as mentionedin the schedule.

I1l. The amountby which the biddingis to be increased. In the eventof any dispute arising as to the amountbid or as to the
bidder the lot shall atonce be again putup for auction or may be cancelled.

IV. The highest bidder shall be declared to be the purchaser of any lot provided always that he/she/they are legally
qualified to bid and provided further the amount bid by him/her/them is not less than the reserve price. It shall be in the
discretion of the undersigned to decline acceptance of the highest bid when the price offered appears so clearly
inadequate as to makeitinadvisable to do so.

V. Each intending bidders shall be required to pay Earnest Money Deposit (EMD) by way of DD /Pay order in favour of
RECOVERY OFFICER,DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT 3) to be deposited with R.O. /Court
Auctioneer, DEBTS RECOVERY TRIBUNAL, CHANDIGARH (DRT 3) and details of the property along with copy of
PAN card, address proof and identity proof, e-mail ID, Mobile No. and in case of the company or any other document,
confirming representation/attorney of the company and the receipt/counter foil of such deposit EMD deposited
thereafter shall notbe considered eligible for participation in the auction.

Sdi

Parminder Singh Bhullar

1881IPA-002NP-NO11 272021 -20221 3700

Resolution Professicnal

Ritzy Chemicals Private Limited

Registerad Address: E-100313, Mangal Puri Gali, Ghamspur Road
Fhandwala, Water Tank, Amnlsar- 143104, Pungab
Corespondence Address: 3ed Floor, Plot No. D-190, Phase BB
secior 74 Industrial Area, SAS Nagar, Mohali, Pungab- 160071

Diate; 08032025
Placa: Mahal

The Earnest Money Deposit(EMD), Reserve Price and Bid Increase, be fixed as follows:

Zonal Office: SCO 96, District Shopping Centre, 4th Floor, Ranjit Avenue, Amritsar - 143001

Phone no.: 0183-2830600; Fax: 0183-2500108,
Email: zoamritsar@indianbank.co.in

NAME OF THE BRANCH /

BORROWER(S), GUARANTOR(S)

& MORTGAGOR(S)

E-Auction Sale Notice for Sale of Movable /Immovable Assets under the Securitisation and Reconstruction of Financial Assets and Enforcement of Security Interest Act, 2002 read with proviso
to Rule 8(6) of the Security Interest (Enforcement) Rules, 2002. Notice is hereby given to the publicin general and in particular to the Borrower(s), Guarantor(s) and Mortgagor(s) that the below
described movable /immovable properties mortgaged/charged to the Secured Creditor, the Symbolic / Physical Possession of which has been taken by the Authorised Officer of Indian Bank
and Indian Bank (Erstwhile Allahabad Bank, as per Gazette Notification No. 133 (GSR-156 E), dated 04.03.2020 w.e.f. 01.04.2020), Secured Creditor, will be sold on "AS IS WHERE IS", "AS IS
WHATIS" and "WHATE VER THERE IS BASIS" on date mentioned below for recovery of dues to the Secured Creditor from the below mentioned Borrower(s), Guarantor(s) and Mortgagor(s).
The Reserve Price and the Earnest Money Depositand Description of MovableImmovable Properties are also mentioned hereunder:-

DESCRIPTION OF THE MOVAEBLE / IMMOVABLE
PROPERTY/IES HAVING TYPE OF
SYMBOLIC / PHYSICAL POSSESSION

AMOUNT

OUTSTANDING

EID DATE & TIME
INCREMENTAL OF

AMOUNT | E-AUCTION

EMD
AMOUNT

RESERVE
PRICE

Sr . EMD Reserve Bid Increase

No Details of Property Amount Price in the Multiple
(In Lakhs) (In Lakhs) of (In Rs.)

1. |Land Measuring 12 Kanals or 1.5 acre out of land Rs. 1.28 Rs. 12.75 Rs. 0.50

measuring Killa No. 32R/M16 (7-4), 22 (7-7), total area 14 Kanal 11 Marla situated at Village Khushi Nagar
(Channi) Tehsil and district Pathankotin the name of Sh. Teju S/o Sh. Beeru Ram.

Date of depositing EMD to the Auctioneer on or before 23.04.2025 upto 4.00 PM.

EMD received after due date & time shall be rejected & the amount paid towards the EMD shall be returned to them by way of
option given by them in the E-Auction Form. Any person desirous of participating in the bidding process is required to have a
valid digital signature certificate issued by the competent authority. Itis the sole responsibility of the bidder to obtain the said
digital signature certificate, active e-mail id and a computer terminal/system with internet connection to enable him/her to
participate in the bidding. Any issue with regard to digital signature certificate and connectivity during the course of bidding
online shall be the sole responsibility of the bidder and no claimsin this regard shall be entertained.

If the bid is increased within the last 5 minutes of the given time of auction, the auction time is further extended by additional
time of 5 minutes to enable the other bidders to increment their bids & the auction process comes to an end if no further
increment(s) is/are made within the extended time of 5 Minutes. In case of movable/immovable property the price of each lot
shall be paid at the time of sale or as soon after as the officer holding the sale directs, and in default of payment, the property
shall forthwith be again putup for auction for resale.

The successful bidder shall have to pay 25% of the sale proceeds after adjustment of EMD on being knocked down by next
dayin the said account/ Demand draft/Banker Cheque/Pay order as per detail mentioned above. If the next day is Holiday or
Sunday, then on next first office day.

The Purchaser shall deposit the balance 75% of the sale proceeds on or before 15th day from the date of sale of property,
exclusive of such day, orif the 15th day be Sunday or other Holiday, then on the first office day after the 15th day by prescribed
mode as stated above. In addition to the above the purchaser shall also depositPoundage fee with Recovery Officer, DEBTS
RECOVERY TRIBUNAL CHANDIGARH (DRT 3) @2% upto Rs.1,000/- and @1%of the excess of the said amount of
Rs. 1,000/- through DD in favour of Registrar, DEBTS RECOVERY TRIBUNAL CHANDIGARH (DRT 3).

In case of default of payment within the prescribed period, the deposit, after defraying the expenses of the sale , may, if the

AMRITSAR CHOWK FARID |The amount due as on|Property ID. IDIB003276540019: All that part and Rs. Rs
Borrower and Mortgagor: 1. Mr.|20.02.2025 is ¥ 9,00,938/-(parcel of equitable mortgage of residential property 12,64,410- | 1,26 441 - 10.000/- from 10.00 am
Rajinder Singh S/o Sh. Baldev|(Rupees Nine Lakhs Nine|bearing plotno. 26 B khasra no. 459 min Hadbast No. T ’ to 5:00 pm
Singh (Borrower/ Mortgagor), R/o|Hundred and Thirty Eight only)|372 khata khatoni no. 100/157, Amritsar measuring 50 sq yards title deed is registered in the office of sub registrar
Village Balkhurad, Fatehgarh|with further interest, costs,|Amritsar vide doc no. 1720 book no. 1, jid no. 7470 safa no. 4344 dated 14.05.2018 in the name of Sh Rajinder
Churian Road Distt Amritsar, Punjab|other charges and expenses|Singh and SmtNeetu Boundaries: As per Title deed: North: Remaining part of plotno. 26 B Min, East: Street16'
—143001., 2. Mrs. Neetu W/o Sh.|thereon from 09.02.2024. wide, South: Property of others, West: Remaining partofplotno. 26 B Min (POSSESSION TYPE: PHYSICAL)
Rajinder Singh (Co-Borrower/ Mortgagor), R/o Village Balkhurad, Fatehgarh Churian Road Distt Amritsar, Punjab —143001, 3. Mr. Prem Masih S/o Sh. Mukhtiar Singh (Guarantor),
R/oH N 44 GaliNo 9 Parkash Vihar Batala Road Amritsar, Punjab-143001

THE PUBLICATION IS ALSO 15 DAYS NOTICE UNDER RULE 6(2) & 9 (1) OF THE SECURITY INTEREST
(ENFORCEMENT) RULES, 2002 TO THE ABOVE BORROWERS / GUARANTORS & MORTGAGORS

26-03-2025 (Wednesday) from 10.00 AM to 05.00 PM (with unlimited extension of
10 minutes duration each till the conclusion of the sale)

Rs. 26.03.2025

lundersigned thinks fit, shall be forfeited to the Government and the defaulting purchaser shall forfeit all claims to the property
or to any part of the sum for which it may subsequently be sold. The property shall be resold, after the issue of fresh
|proclamaﬁon of sale.

Highest bidder shall not have any right/title over the property until the sale is confirmed by the Recovery Officer, DEBTS
RECOVERY TRIBUNAL CHANDIGARH (DRT 3).

The amountof EMD deposited by the unsuccessful bidders shall be refunded through online mode in case of EMD deposited
through online. In case EMD is deposited in the form of DD/BC/Pay order the same will be returned by hand. Original ID proof
of the photocopy sent with the E-Auction EMD form has to be brought Nointerest shall be paid on EMD amount.

No request for inclusion / substitution in the sale certificate of names of any person(s) other than those mentioned in the E-
Auction EMD Form shall be entertained.

In case of more than one items of property brought for sale, the sale of such properties will be as per the convenience anditis
not obligatory to go serially as mentionedin the sale notice.

NRI Bidders must necessarily enclose a copy of photo page of their passport & route their bid duly endorsed by Indian
Mission (Embassy). The movable/ilmmovable property is being sold on “As is where and as is whatbasis” andis subject to
Publication charges, revenue and other Encumbrances as per rules. The undersigned reserves the right to accept or reject
any or all bids, if found unreasonable or may postpone the auction atany time without assigning any reason.

Details of this Proclamation of sale can be viewed at the website www.drt.gov.in.

Date and Time of E-Auction at the Platform of E-Auction Service
Provider https://baanknet.com

For Further Details, Terms and Conditions, Contact for all properties:

Authorised Officer: Neel Griv E-Mail ID: z703@indianbank.co.in
E-Mail ID: amritsar@indianbank.co.in

Mob no. 91237 - 40033
Mob no. 86192 - 49588

Schedule of Property:

Branch Manager: Ummedi Lal Meena

: Claims, If any, which
MEASURMENT OF THE ABOVE PROPERTIES, HOWEVER, BE VERIFIED BY THE BIDDER AT SITE AND ALSO FROM THE RECORDS OF REVENUE AUTHORITIES PRIOR TO PARTICIPATING IN AUCTION. Lot Revenue assessed enl?:tla‘tmeutl)sr::ce:lsyto have been put forward
- - — - - - - - — - - - - - Description of the Property to be sold upon the property . to the property and any
Bidders are advised to visit the website (https://baanknet.com) of our e auction service provider PSB Alliance P vt. Ltd to participate in online bid. For Technical Assistance Please call (No. or part thereof Wthh_ th_e property |  ther known bearing
PSB Alliance Pvt. Ltd Helpdesk No. 8291220220, email ID:- support.baanknet@psballiance.com and other help line numbers available in service providers help desk. For is liable on its nature and value
Registration status with PSB Alliance Pvt. Ltd. and EMD status, please contact support.baanknet@psballiance.com. For property details and photograph of the property and auction 1. |Land Measuring 12 Kanals or 1.5 acre out of land] NOTKNOWN NOT KNOWN NOT KNOWN

terms and conditions please visit: https://baanknet and for clarifications related to this portal, please contact Helpdesk N0.8291220220. Bidders are advised to use Property ID
Number mentioned above while searching for the property in the website with https://baanknet.com There is no encumbrances on the property known to the Secured Creditor.
However, the intending bidders should make their own independentinquiries regarding the encumbrances, title of property put on auction and claims/rights/dues/effecting the property,
prior to submitting their bid. The e-Auction advertisement does not constitute and will not be deemed to constitute any commitment or any representation of the bank. The property is

measuring Killa No. 32R/16 (7-4), 22 (7-7), total area 14 Kanal 11 Marla situated at Village Khushi Nagar
(Channi) Tehsil and district Pathankotin the name of Sh. Teju S/o Sh. Beeru Ram.

being sold with all the existing and future encumbrances whether known or unknown to the bank. The Authorised Officer/ Secured Creditor shall not be responsible any way for Ngte: . Signature
misprinting error or any third party claims/rights/dues Given under my hand and seal on this date 21/02/2025, DEBTS RECOVERY TRIBUNAL,
DATE : 08.03.2025 PLACE : AMRITSAR AUTHORIZED OFFICER ( INDIAN BANK) SEAL CHANDIGARH (DRT3)

. Chandigarh

epaper.indianexpress.com .. .
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REQUEST FOR PROPOSAL (RFP

The Exponential growth in the Financial District area has resultad. in increased
traffic and lead to traffic srarls énd congestion. To overcome this, Telangana

Industrial Infrastructurs  Corporation Limited (TGHC) intends to  engage
Consultancy Services to prepare a feasibility report and Detailed Project Report for
improvament of corridor connectivity from (T Junction to GAR Rofary on
Hyderatad Outer Ring Road with a approx, length of 5.0 Km incleding approaches
and Roads Junctions

Tha RFP can be downboadad from www. lglic. telangana.gov. Infrom 07.03,2025,
Last date for submission of Proposals: 28.03.2025, 15.00 Hrs (IST), Further
updatE-s on this tender will be available in this website urrly'

TEL“II“ INDUSTRIAL IHFHISTHHET'I[ CORPORATION [Tﬂ.

ot/ “Parishrama Bhavan”, 6th Fleor, 5-9-58/8, Bashaerbagh, Hyderabad, PIN:500004,
7 Telangana, Ph: 23237625, 23240205, Email: vemd@tyiic. telangana. gov.in

DIFR R0 We: $333-PRICL AGERCY A DVTILrNIe-25 §d/- Vice Chairman & Managing Direclar

- NATIONAL INSTITUTE OF
?ﬁ}q—% RURAL DEVELOPMENT & PANCHAYATI RAJ
HIRDOER ".n Ir".| 3l

sgtion of the Minisiry of Rural Development, Govt, of India)

F!ajen:lranaga.i. Hyderabad-500030
Empanelment of Inquiry Officers
NIRDFR, Hyderabad proposes to empanel the retired officials to
function as Inguiry Officers to conduct the departmental inguiries
under Central Civil Services (Classification, Control and Appeal)
Rules, 1963 read with DoPT guidelines issued from time to time as
perthe eligibility criteria mentioned below.

Andhra Pradesh Airports

Development Corporation Ltd. | .- # 100
(Under the control of Infrastructure & Investment Dept.) F i" =

Mangalagiri, Amaravati

Selection of Consultant for conducting Prefeasibility Study
& Preparation of Techno-Economic Feasibility Report

(TEFR) for Development of Greenfield International Airport
in Amaravati in the state of Andhra Pradesh.

Notice No.2/Amaravati Intl. Airport/APADCL/2024-25, dt. 05.03.2025.
Andhra Pradesh Airports Development Corporation Limited (APADCL) invites
Proposals from reputed Global firms for the captioned assignment. Interested firms
may download the Request for Proposal (RFP) document from the website of
APADCL @ https://www.apadcl.com/ on 06.03.2025 at 11.00 AM. The last date for
submission of the proposals is on or before 15:00 hours IST on 21.03.2025 (in ap
e- procurement portal only}

Sd/-
Managing Director
APADCL

No: 3570PP/CL/ADVT/1/1/2021-22  Dt: 07/03/2025
For any clarifications, please send e-mail to:
md-apadcl @ap.gov.in, cgmtechapadcl @gmail.com.

e-TENDER NOTICE

5l.| To conduct

No| inquiry against Eligibility Criteria

1 |Group A officers| (i) Officers retired in Pay Level 15 and above
(7th CPC) from All India Service/ Central
Covernment/ State Government or
corresponding equivalent grades or above,
retlfpd]udgeq of High Court or above,

(ii)Officers retired in Pay Level 13 and 14 (7th
CPC) from All India Service/Central
Government/State Government or
cormmesponding equivalent grades.

2| GroupB&C | Officers retired in pay level 10 to 12/{7th CPC)
fram Central/State Government or
corresponding equivalent grades, retired

District Judge or equivalent grades.

The interested candidates may submit their applications in the
prescribed format to Director General, NIRDPR, Rajendranagar,
Hyderabad - 500030 by post onor before 30.03.2025

For submission of application, prescribed format and other details
please visit: www.nirdpr.org.in

Advt, No, 1072025 S/

File No: NIRDPR/Reg/lO-Empanelment  Registrar & Director {Admin)
Comp. No.9265 MIRDPR

M MAHA MUMBAI METRO OPERATION Maha
S el CORPORATION LIMITED Mumbal
P (A& Government of Maharashtra PSU)

4% Hoog, MaM TTR] Buisding, Adjeining Mew MMRDA Bailding, Bandra-Kurla Camplex
Handra [£], Mumimal - 400 057 Website: htps:imahatonders o in, £ s mmmaori couin

baha Mumbal Metro Operation Corporation Limited {MMBOCL} invites open
e-Tenders from FIII{II] & B ddlnm ntities for the f‘2||||'|-'.|'|.lr"|'| Wik

Llrensang uf Statmn Namlng Fllghts and l:'.ithnzr P.l:h'emsmg Dppnrtumtlns
for Mumbal Metro Lines 24, 7 nnd TA Select Stations

thense Period [10{Ten) Years + 5 {Five] Years Extendable.
| Rs.25,000 + G5T inon-refur .dat-IE|

| R, 10,00,000/- {refundable)

Froem Q8-03-2025, 12,00 hours

[to 02-04-2025, 16.00 hesiirs

Bid Document Fee
Bid Security (EMD]
Sale of Tender Documant

Last Date & Time of Submission | 02-04-2025, 16.00 hours

documents. can be obtained online from  eTendering Portall  https:f
mahatenders.gov.in, For detajiled information and subsequent Addendum/
Corrigendum {if ary], please log on to above e-Tendering Portal,

Foor any addional informatien & help for uploading & dewnloading the
e=Tender [:lr_'.:i:-.-r contact & I|.'r'||lt'||||r_;| service desk ol the rli;|r:‘.|'|.'lrl':_'| address
Support-eproc@nic.in or call on 0120-40010027005

Im case of any query! clarifications, Bidding Entities are reguested to contact

Shri Prashant Visonya, Manager {Commercial} at email: mgoe@mmmeoc].co.in

G-
Date : 08,03.2025 hManaging Director,
Place: Mumbai BMMOCL

E-AUCTIOM FOR THE COMTRACT OF
HON FARE REVENUE [NFR)
E=auction Tor the coniract of Non Fase Revenus (MFR) of Ratlam Division bas been |
invited. The Catalogue has already been published on IREPS website, The details ara |
furnishad sz under.
Enntrat:t Farlnd 5 'l"aars

I]rpva l:rf Gnn‘rracl l'-ll:ln Fara- Hmnua 1HF RJ

_ Lot Mo
| MSS-RTM-DHD-Prkiosk-53-25-2 |'|,.1|ﬂ;.: Slalic 1:"r.'|r.ve'- Prgmok |1|1 il l'l'.:c:-.f“kj

E-Auction for Lot will start at $1:00 huurs on 17.03. 2025 If'-1|al Coodineg e‘f pariod is EEI
panutas, Sweccessive Lot Closing Intarval (s 10 minutes. Lot wise I:H:IEIr"I: time can ba |
viesed in E-Aucton module of IREPS

SPANIA1/430

Kendriya Vldyalaya ONGC Mehsana
(Rg wamerd, WRd WReR & i)

Q¥HIY : (02762) 252298, E-Mail: mehsanakvongc123@yahoo.co.in,

Web: http://ongcmehsana.kvs.ac.in

Walk-in-interview for part time contractual teachers on purely temporary
day-to-day basis for the vacancies likely to be arise during academic session
2025-26 will be held in the Vidyalaya. Interested & eligible candidates should
report to the Vidyalaya at 08:30 A.M. as per schedule given below, along with
original testimonials with a set of self-attested Photostat copies and recent
passport size photograph. Application form and detailed information is
available on the school website https://ongcmehsana.kvs.ac.in/
Sl. Post Date of Interview

Balvatika Teacher, Computer Instructor, Sports Coach,
Coaches (Dance/ Brass band ), Coach (Crafts), Nurse,

01 Educational Counsellor, Yoga Teacher, Special
Educator, Gujarati Language Teacher. 20/03/2025
PGT- English, Hindi, Maths, Physics, Chemistry, Registration
02 |Biology, Computer Science, Commerce, Economics Time :

TGT-English, Hindi, Maths, Science, Social (8.30-9:30 am)

03 Science, Sanskrit

04 |PRT

=

<7, UNIVERSITY OF AGRICULTURAL
(5] SCIENCES, DHARWAD

S22 Office of the Registrar, Krishinagar, Dharwad - 580 005.
Karnataka Ph.: 0836-2214203, E-mall : registrar@uasd.in

No. : RiAcad/Affiliation/BoM-78/2024-25 Date : 04-03-2025

NOTIFICATION

The University of Agricultural Sciences, Dharwad invites appiications
for affiliation to Start New College in the field of Agriculture /
Agribusiness Management | Forestry /| Community Sclence from
eligible institutions, as per the guidelines provided in Annexure-1
in the prescriped proforma provided in Annexure-2. The University
guidelines, application proforma, UAS Act, 2009 and ICAR Model
Act (Revised 2023} are uploaded on the University Website :
www.uasd.edu for reference

The Last Date for Submission of Filled-in Applications is :
26-03-2025.

The Registrar, UAS, Dharwad, E-mail : registrar@uasd.in, Phone :
0836 - 2214203 may be contacted for further details.

Sd/- Registrar.

e
i

HPRUnanvad 053 Man|palliile-15s

PUBLIC NOTICE

* No TA/DA will be paid for attending the interview.

Firm Registration Notice

Applications are invited for registration from reputed and registered
distributors / agencies to supply various materials and provide various
services in the school for the year 2025-26. Interested and duly
registered distributors / suppliers / agencies, who have experience in
selling goods / items and providing services-, should submit their
application along with previous experience, business registration
certificates and registration of PAN, GST etc. in the office through
registered post by 31/03/2025.

Motica is given to general public thal Office Premises Nos. 101 1© 105 on the
First Floar of "Sangini Complex® at and near Panmal Underpass, Elisbridge,
Ahmedabad which is constructed on the Non-Agriculture land bearing Sub-
Plol No.32 of Final Plol No.713 of TR.Scheme No 35, (Mouje: Chhadavad,
Tatuka: Satarmati, Destrict: Ahmedabad) had been allotted by one "Sangini
Association” to my client Torrent Pharmaceuticals Limited, |"31fll'lg Its
registered office at Ahmedabad and my client is seized and possessed of the
said offices a5 member and shareholder of the said Association, who had also
issued its Share Cerbficate’s fo my client with regard to membership and
alipiment of the said Offices. My client has informed me and also the sad
Assaociation, that the Original Share Cerlificatels issued by the Association are
either misplaced or kost and despie the genuine efforts made by my client to
find the same, such Share Ceriificatels are not avaitable or found and my client
has therefore given an application o the Association for issuance of duplicate
Share Cerfificate’s in leu of original. If any personds finance company, non-
finance company, Bark or any other insfitute, personis hashave any kind of
claim or charge or lien or encumbrance of whatsoaver nature, in or upon the
aforementioned properlies andior upon the aforesaid Original Share
Certificatlels, on the ground ar reason of having the said Origing! Share
Certificate’s in possassion of thal personds, 15 heraby informed vide this notice,
ta inform me in writing alongwith all the documentary evidences | proofs
thereal about histherits claim or change etc. by Reg. AD. post within 21
(Twenty One) days of issuance of this Notice failing which it will be presumed
thal no one whosoever, has/have any such claim/charge/lien/encumbrance on
the aforesaid properties or no one has/have Original Share Carlificate’s in
his/herits possession and thereafter proceas of issuance of duplicate Share
Certificate’s in heu of anginal will ba initiated / completed

Date: 08-03-2025

Kamlesh C. Shah, Advocate
B/13, Someshwar Row-House Vibhag-1, Near Bileshwar Mahadey,
Off. 132 Feet Road, Satellite, Ahmedabad-380 015, Phane : 079-35905463

PUBLIC NOTICE

[, the undersigned, Advocate Upendraa R Tanna, acting undes
instruction and on behall of my client. Bank of Baroda, Veraval
H!.'!.j:'l.i:]'l |h1n':'|||.'||"|’-| clent™. harehy

Detailed information and application form format is available on the
school website https://ongcmehsana.kvs.ac.in/.

PRINCIPAL

VIKRAM AROMA LIMITED
Regd. Office : A/704 - 714, THE CAPITAL, Science City Road,
Ahmedabad - 380060, Gujarat, India. Phone : +91-79-48481010/11/12
Email: va@vikramaroma.com : Website: www.vikramaroma.com
CIN-U24296GJ2021PLC121253

e WESTERN RAILWAY TO RUN FESTIVAL SPECIAL

TRAINS BETWEEN BANDRA TERMINUS <—JODHPUR &

Extract From The Standalone Unaudited Financial Results ForThe Quarter And Nine Months Ended On 31st December, 2024

(Rs in lakhs Except EPS) referred Lxives thia

BEANDRA TERMINUS «— BHAGAT KI1 KOTHI

10 BS ITIY

Sr Quarter Ended Fortheyear | Corresponding3 public notice declaring that the residentinl house constructed on
: Particulars on ended on Months Ended on il el i 1 g . the land of S8ub Plot No. 32, admeas i 162.68 sqg. meters.
No. 31-12-2024 31-03-2024 31-12-2023 Train Originating Station Dates of Departure Arrival AN R e e p. g
“Unaudited Refer | Audited Unaudited No. | & Destination Service bedaring R.8. No. 356/5, forming part of Final Plot No. 65 of Town
Note-3 . Planning Scheme No. 4, situated ot Una-362560, District Gir-
= Bﬂﬂdl’ﬂ TH'I'H’III'IUE—J'DthUT 11.“3.2“25 tﬂ 11;15 HTE. ﬂd.ﬂﬂ Hr-s. Eﬂmﬂﬂth W r1|r'l.'||'|||'\-\."- rwned ||l. Hn'i'l"usut']-[ijimn.hmid. I-:.__.
1__| Total income from operations 945.70 2,521.54 | 719.64 04826 (Weekly) 25 03.2025 (Tuesday) | (Next Day) s WAk yrevicualy panad by : _ h
2 Net Profit/ ( Loss ) for the period (before Tax, Exceptional (12.26) (70.21) | 1.53 - G JORerty Was soll by hdm 1o Belmainhbhet AUSabias Hosnye
and/or Extraordinary items) 04825 Jodhpur — Bandra Terminus 10.03.2025to | 17.00 Hrs, | 09.30 Hrs. through # Registered Sale Deed No. 670, dated 18.05.1994
3 | NetProfit/ ( Loss ) for the period before Tax (12.26) (70.21)| 1.53 (Weekly) 24.03.2025 (Monday) | (Next Day) which has since been lost and remains untraceabl
(after Exceptional and/or Extraordinary items) A 3 - = ¢ g
. al 3 5 ub
4 | NetProfit/ ( Loss ) forthe period after Tax (10.73) (43.39) | T H?Its- Barivali, "-:'fﬂpl. Udhna, Eharucﬁ, Vadodara, $aharmat|, Mahgsan:}- F';:Ianpur. .F;I:uu .Hn:au:l, H"I}TI'EE? I'_-El “.EE.‘.E.I” .lifI‘h’E.-_l:'-F THAII‘ ~I|“ II.:uljib.h-.l H:-_n. Ihm
(after Exceptional and/or Extraordinary items) Pindwara, Jawal Bandh, Falna, Rani, Marwar, Pali Marwar & Luni Station in both directions PP G OB SN RS O BV SR PN PSERY S IS ST
5 | Total Comprehensive Income for the period (9.86) (42.73) 1.15 Composition: AC 3-Tier and Sleeper Class coaches. SUANIRLS EHLSUPRGS IO FROM [ELF SUOTE SERNY Kie At o '" 0
[ Comprising Profit/ (loss) for the period (after tax) and During the verificntion process of the property's title documents, it
th C h i | ft t = 5 5 LU CLARTCT i 1
(-necomorenensve Thoome (after () |- Bandra Terminus - Bhagat Ki Kothi | 09.03.2025t0 | 10.30 Hrs. | 04.30 Hrs. || |27 dvoovered tha Registred Shle Deed o, 670 "’““’
6 Equity Share Capital 313.58 313.58 | 313.58 04828 (Weekly) 30.03.2025 (Sunday) (Next Day) 18.058,1994, exocuiied by Hajl \ru....r Hn“mnhm.u n favar ol
7 Reserves ( excluding Revaluation Reserve) as shown 1971.72 ! e y ; y Bhimsinhbhal Arjanbhai Dodiya, (s missing
in the Audited Balance Sheet of Previous Year Bhagat Ki Kothi = Bandra Terminus | 08.03.2025to0 | 11.30 Hrs. | 07.25 Hrs. o :

8 Earnings Per Share (of Rs. 10/ - each ) (for continuing oagar {Weekly) 29.03.2025 (Salurday) | (Mext Day) A B e e
| and discontinued operations) ity the apid property or any portion thereal—whether by way al
| Basic: (0.34) | (1.38) | 0.04 Halts: Borivali, Vapi, Udhna, Bharuch, Vadodara, Sabarmati, Mahesana, Palanpur, Abu Road, sale, transfer, asslgnment, mortgage, charge, lease, license,
| Diluted: (0.34) | (1.38) 1 0.04 Pindwara, Jawai Bandh, Falna, Rani, Marwar, Pali Marwar & Luni Station in both directions lien, tenancy, trust, gift, easement, possession, inheritance,

Notes: Composition: AC 2-Tier, AC 3-Tier, AC 3-Tier (Economy), Sleeper Class and General Second :’ﬂ‘:::“r‘-"l'?l* I-'f:' 1'~=I"-'|HI “.:I.“'.nélnl.;', ::I:rsr:t:l:h:lir claims in

i 2 Undarsigned Wwirnin Tl LOE nle

1 The above is an extract of the detailed format of Quarterly Financial Results filed with the Stock Exchanges under Regulation Class coaches. iy i elan ol thi _r'l Pt e ot e Ll 4 R

33 of the SEBI (Listing and Other Disclosure Requirements) Regulations, 2015. The full format of the Quarterly Financial e e b o e
Results are available on the Bombay Stock Exchange website (www.bseindia.com) The same is also available on the For detailed information regarding timings of halts and composition, Failure 10 do 0 within the stipulated period shall result fn thi
Company's website at www.vikramaroma.com passenger may please visit www.enquiry.indianrail.gov.in creation of a mortgage over the said property without any
2 The result of the quarter ended on 31st December, 2024 were reviewed by the Audit Committee and approved by the Board ’ - e s
of Director at its meeting held on 06/03/2025 ; . AL TG N: 0 CHIER VMY, Wt X
3 The figures of current qguarteri e. three months ended December 31, 2024 are the balancing figures between the audited e I!IIGD!':II'IQ tur: Train_Nog; 843,00 & voEEWIved and/ oy abmaddnyd snd shallnot be bindag upormy
figuresin respectoftheyeartodateauditedfiguresuptotheendofthiréjquarterofthecurrentfinancialyear,which have been 04828 will open from DEDEEGEE at all WESTERH RAI Lwn‘r chien! Yours sincerely,
subject tolimited review. PRS counters & on IRCTC website. The www.wr.indianrallways.gowv.in UPENDRAA R TANNA
ahove trEiI"IE W|” run as SPECEE| Traiﬂﬁ- Like us onc nfacehnnk.cnrnﬁ'fnstnrnﬂly Place: Verawval
BY ORDER OF THE BOARD OF DIRECTORS, 5 Al E Follow us on: 1 X.comMestarnRly Date: 07.03.2025 (Advocate and Notary Public)
FOR,VIKRAM AROMA LIMITED on opecial Fares. - x
1" floor,Sadguru Arcade, Above Axis Bank, Rajendra Bhuvan Road,

Place: Ahmedabad
Date: 06/03/2025

(Ankur D Patel)
(Managing Director)
(DIN 07395218

@ CENTRAL UNIVERSITY OF HARYANA

PLEASE CARRY ORIGINAL ID PROOF FOR ALL RESERVED TICKETS

E.II

Veraval - 362265, Dist. Gir-S8omnath. Mobile No.:+91-9825221241

ARMY INSTITUTE OF
MANAGEMENT, KOLKATA (AIMK)

(IS0 B001:2015, AICTE & MAKAUT) o
EMPLOYMENT NOTIFICATION SSNE

APPOINTMENT OF PRINCIPAL

1. AIMK invites applications for the post of Principal to
be employed on full time contractual basis (QR is as
per AICTE/UGC/MAKAUT norms).

2. For more details, please visit the website www.aim.ac.in
lemployment notification. Last date for applying online
through email - principal.aimk@awesindia.edu.in
or by registered post/counier is 10 April 2025.

Chairman
AIM, Kolkata

J

MAHENDERGARH

(NAAC Accredited 'A' Grade University) oie T o

VOCAL | _- | L. )

CEETRD =

Registration Open for Under Graduate (UG) Programmes under CUET-2025

ACADEMIC SESSION: 2025-26

Cantral University of Haryana, Mahendargarh invites onling Registration Forms for
the candidaies who have-appeared in CUET {UG)-2025 examination conducted by
MNafional Testing Agency for admission o fhe following programmes:

UNDER GRADUATE (UG) PROGRAMMES

B.Noc, - Ratal and Logistics Management, | Integrated Programmes - B.5c-
Big-Medical Sciences and Indusirial | M.Sc. Physics, B.3c.-M.3c; Chemiziry
Waste Management and 8. 5c -M 5S¢, Methematics

B.8¢. (Hons. ) in Psychology

IMPORTANT DATE
Lasidate for online Begistration | 22 March, 2025 (upto 11 .50 FM)

https:/lcuet.nta.nic.in/
REGISTRAR (l/c)

Registraticn Link

For more details please visit www.cuh.ac.in

QUEST SOLUTIONS PRIVATE LIMITED

CIN: UT2200GJ2006FTCOATSTE
Registerad Office; 5. Venus, OPP. Crickel Bungakow
Jamnagar, Gujaral, India, 361001
Email: mbhardwa| @questsolutions.in - Contact No.: 0288-2555794

PUBLIC NOTICE
Form INC-26
(Pursuant to Rule 30 of Companies (Incorporation), Rules, 2014)
Shifting of registered office of the Company from
State of Gujaral to the National Capital Territory of Delhi

IN THE MATTER OF the Companias Act, 2013, Section 13(4) of the
Companies Act, 2013 and Rule 30(5)(a) of the Companies
(Incorporation) Rules, 2014

IN THE MATTER OF Quest Solutions Private Limited bearing CIN
U72200GJ2008PTCO47976a Company Registered under the
Companies Act, 2013 and having its Registered Office al 5, Venus, OPP
Crickel Bungalow, Jamnagar, Gujaral, India, 361001

Nolice is hereby given 1o the General Publc thal the company
propases 1o make application 1o the Cantral Govemmaeni under section
13 of the Comparias Acl, 2013 seeking confirmation of alteration of the
Memorandum of Association of the Company in lerms of the special
resolution passed at the Extra ordinary general meeting held on 25
January, 202510 enable the company 1o change #s Hegistered office
Irom “State of Gujaral” 1o the "National Capital Territory of Delhi

Any person whose Inlerest is likely 1o be affected by the proposed
change of the registered office of the company may dediver or causa 1o be
delivered or send by registered post of his'her objections supporied by
an amdavit stating the nature of his/her interest and grounas ol
opposition o the Regional Director, North Westem Begion, RDC
Bhavan, Opp Rupal Park Sociaty, Behind Ankur Bus Stop, Naranpura,
Ahmedabad-380013 (Phone: 079-274098728 Fax: 079-27438371);
within 14 {Fourleen) days from the dale of publication of this notice with a
copy ol the applicant company al ils registered office

For and on behalf of the Apphicant Sdi-
For, QUEST SOLUTIONS PRIVATE LIMITED g

e Risoluton Professional

INVITATION FOR EXPRESSION OF INTEREST FOR
RITZY CHEMICALS PRIVATE LIMITED DEALING IN CHEMICAL PRODUCTS
AT JASOLA, SOUTH DELHI, NEW DELHI -110025.
{Undear Regulation 3641 )of the Insolvency and Bankmuptcy Board of India {Insolvency
Resolution Process for Comporate Persons) Regulations, 2016]
RELEVANT PARTICULARS

. {Mame of the corporate debior along  |Ritzy Chemicals Private Limited
with PaM & CIN/ LLP Mo CIN No. UT48890L2007PTCI619TT

PAN No, AADCR5394C

. | Address of the regislared office OTJ 132, First Foor, BLF Tower-B, Jasola,
Saun Delhi, Mew E’L“:II Dalhi, tngla, 110025

Mot available

Jasola, South Dethi, Mew Dehi- 110025

.| UEL of wabsita

. | Details of place whens majodity of fised
assels Gra located

Instaded capacity of main products’ seraces | Mil
. uandity and value of main productsd | Mil
serncas soi in last inancial year
, | Mumber of emplovess’ workmen Hil B

Hunbor o , . , 2 09-03-2025, Taw 9m:- 7,00
v [Further delsils including |est svailable iZan be sought by sendng a request fo
r-na'lr.ua Slalements {with schaculesh of wo | Resolution Professional af! : =
9, i AEm UEE, 9EE, T

years, lists of creditors sre available at URL:| nizycirpilgmail com

Can be sought by sending a requestio
Resoldion Professional at;
izycinp@gmail.com

24-03-2025

03-04-2025

. | Etgilility for resolution applicants under
seciion 25(24h] of the Code &=

svailabis &t UREL

.| Lasi date for recaipt of sxpression af inlerest
| Dafe of issue of provisional list of
prospeciive resalulion applicants

.| Last date for submission of objections
o provisianal hisd

| Date of ssue of final list of prospeciive
regolution applicants

O8SHII A
22 "I
a5

UESHT &1 9HY -

1AM -10 PM

08-04-2025

18-04-2025

.| Date of ssue of Infarmation Memorandurn,
svaluation madrix, and Requast for
Resolution Plans [ prospeciive apphicants

23-04-2025

mmi_mm%m
et 3R ATHIENIT 30T

HEH, L] U] FETR TH W, WA HSRN
2 AT, A W, S TR o AT, W AR, FEAES (- 380027

.| Last date for submission of Resolition Plans | 23-05-2025
, | Process email id io submil Expression of Interast | iizycirp@@omall.com

Hilzy Chamicals Prvate Limited
Date : 06.03.2025 HUP}HPEH KAUR Regstared Address: E-100313, Mangal Pun Gah, Ghanupur Road,
T Director Khardwala, Walar Tank, Amrisar- 143104, Punjab

Visit Our Webaite [T
kvie.gov.in L 42k

. . . Ahmedabad

Place : Jamnagar

Deate: DE.03.2025
Flaca: honall

Commaspandence Address: 3rd Floor, Plat No, O-180, Phase 8B,
Sechor T4 Indusirial Area, SAS Nagar, Mohali, Punjab- 160071

o Khaodiindia.gov.in

fFe "

DIN: 03025683

epaper.indianexpress.com
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Industrial Energy Limited
(Contracts Department)
IEL, C/0 - The Tata Power Co. Ltd., Inside of Tata Steel Ltd., Kalinganagar, Jajpur, Jajpur Road, Duburi-755026, Odisha, Indi

NOTICE INVITING EXPRESSION OF INTEREST

Industrial Energy Limited (JV of TATA POWER & TATA STEEL) invites expression of interest from
eligible contractors for the following package/s.

S.No. Tender Description Ref No

1 |Providing scaffolding service for three (03) years’ on as & when required basis. | CC25AKTKPO-09

2 |Annual Overhauling of the Boilers unit # 1, 2 & 3 and tube repair jobs for | CC25AKTKPO-10
three (03) years.

3 | Scaffold & INSULATION work during BOILER-1,2& 3RLA CC25AKTKPO-11

4 |3 Years O&M of Effluent Treatment Plant (ETP), Sewage Treatment Plant
(STP) & Slow Sand Filters (SSF) at Tata Power Jojobera, Jamshedpur,
Jharkhand.

CC24PSJ0JO-09

WA ANosAd, 2l Ruiur HelR eda,
3 | H&ueu, R 2l lougne v
(B1es?i g1 ololandd, HEwelL, dvRld-
3¢¥00R

AHIH ALl AURLARA A BuRlsd alléltell ollet At [Eoidl .

A0 : Rl ARdlx lesa 6IBRId siAcNoRe mEde dlHlEs adl
arflut : ¢ Sy, 2024 vRigd zlféaclil

A2 0. 2, LI, A sat ARt oS,
HEIUE- 3¢R330

For details of pre-qualification requirements, bid security, purchasing of tender document etc., please
visit Tender section of our website (URL: https://www.tatapower.com/tender/tenderlist.aspx).
Eligible vendors willing to participate may submit their expression of interest along with the tender fee for
issue of bid document latest by 23 MARCH 2025.

T Feax [ fSfaes
CONTAINER CORPORATION OF INDIA LTD.

(WA AXHR &1 7931 SusHH) (A Navratna Undertaking of Govt. of India)
Inland Container Depot, Tughlakabad, New Delhi - 110020

PUBLIC AUCTION/TENDER NOTICE
DISPOSAL OF UNCLEARED/UNCLAIMED IMPORTED CARGO THROUGH

E- AUCTION
Container Corporation of India Ltd. shall be auctioning scrap items, empty damage containers
and unclaimed/uncleared imported cargo landed at the terminals of Area 1 and Area 4 those
containers arrived on or before 30.10.2024 through e-auction on 18.03.2025 & 31.03.2025 on
“AS IS WHERE IS BASIS”. All details along with Terms & Conditions of auction sale &
cargo details will be available on www.concorindia.co.in & www.mstcecommerce.com
w.e.f. 07.03.2025 & 19.03.2025. All importers including Government Undertakings/
Departments whose containers/goods are lying unclaimed/uncleared and falling in the said list
uploaded in website at respective terminals, because of any dispute, stay by Court/
Tribunal/others or any such reason may accordingly inform the concerned Executive Director
at Area 1 and Area 4 CONCOR as well as Commissioner of Customs of the concerned
Commissionaires, and file their objections/claims regarding disposal of such goods within
7 (Seven) Days of this notice failing which the goods will be auctioned on “AS IS WHERE IS
BASIS” without any further notice. For full details please log on to www.concorindia.co.in &

"
TATA

TATA POWER
(Corporate Contracts Department)
Sahar Receiving Station, Near Hotel Leela, Andheri (E), Mumbai 400 059, Maharashtra, India
(Board Line: 022-67173188) CIN: L28920MH1919PLC000567

NOTICE INVITING EXPRESSION OF INTEREST

The Tata Power Company Limited hereby invites Expression of Interest
from eligible parties for Two Year Rate Contract for Supply and Application
of Thermal Insulation on “as and when required basis” at 5x830MW
Mundra Thermal Power Station, Gujarat

Details of pre-qualification requirements, bid security, purchasing of tender
document etc. may be downloaded from the tender section of our website
URL https://www.tatapower.com/tender

Eligible parties willing to participate in above tender may submit their
Expression of Interest along with the tender fee for issue of bid document
latest by 19" March 2025.

www.mstcecommerce.com

Executive Director, Area-1
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Kerala Co-operative Milk Marketing Federation Ltd.
Milma Bhavan, Pattom PO, Trivandrum-695004
Ph: 0471 2786415 to 416 E-mail: purchase@milma.com

milma

E TENDER FOR ICE CREAM PACKING MATERIALS/

'ONSUMABLES
KCMMEF:HO:PUR:131:2025 08.03.2025
Bids are invited through e-tenders from interested Bidders for supply
of Ice Cream Packing Materials/Consumables for the year 2025-26.
e-tenders are hosted in www.etenders.kerala.gov.in. Last date for
submission of bids is 17.03.2025. For more details, log on to
www.etenders.kerala.gov.in or www.milma.com

Managing Director.
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SJ CORPORATION LTD
CIN : L51900GJ1981PLC103450
Corporate Office : 201, “Shyam Bungalow”,
Plot No.199/200, Pushpa Colony,
Fatimadevi School Lane, Manchubhai
Road, Malad (East), Mumbai - 400097.
Tel Fax No. 022-35632262
E-Mail: sjcorporation9@yahoo.com
NOTICE is hereby given that pursuant to
Regulation 47 read with Regulation 33 of
the SEBI (LODR) Regulations, 2015 that
the Meeting of the Board of Directors of
the Company will be held on Monday, 17th
March, 2025 at 10.30 a.m at the Corporate
Office of the Company, inter alia, to give
general authorityto Mr. Vipul D. Vaghasiya,
Finance & Account Executive of the Company,

regarding specific project

By Order of the Board
Date: 07.03.2025 For SJ Corporation Ltd
Place: Mumbai Deepak Upadhyay

Managing Director (DIN: 02270389)

PUBLIC NOTICE

We, BHARAT KANAIYALAL SHETH (PAN
AAQPS2482L), KANAIYALAL MANEKLAL
SHETH (PAN AAQPS2480J) and JYOTSNA
KANAIYALAL SHETH (Deceased), jointly
holding 20 shares of Face Value Rs. 100/- in
Bosch Limited (formerly: Motor Industries
Company Limited) having its registered office
at Hosur Road, Adugodi, Bangalore - 560030
in Folio S02196 bearing Share Certificate
Number 00264475, 00264476, V0021666
and VN004107 with Distinctive Numbers from
3555380 - 3555384, 3555385 - 3555389,
68226 - 68230 and 724821 - 724825.

We hereby give notice that the said Share
Certificate(s) are lost and we have applied
to the Company for issue of duplicate Share
Certificates and exchange of the same with
Face Value Rs.10/-certificate.

The public is hereby warned against
purchasing or dealing in anyway with the said
Share Certificates. The Company may issue
duplicate Share Certificates if no objection is
received by the Company within 30 days of
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the publication of this advertisement, after
which no claim will be entertained by the
Company in that behalf. Sdl-
BHARAT KANAIYALAL SHETH
KANAIYALAL MANEKLAL SHETH

Folio No : $02196
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SC refuses status quo on
Dharavi redevelopment

PRESS TRUST OF INDIA
New Delhi, March 7

THE SUPREME COURT on Fri-
day refused to order a status
quo on the Dharaviredevelop-
ment project in Mumbai.

A bench of Chief Justice
SanjivKhannaand Justice San-
jay Kumar sought responses
from the Maharashtra govern-
ment and Adani Properties,
which was awarded the tender
for the project, on a petition
challenging a December 20,
2024 verdict of the Bombay
High Court.

The high court had cleared
the decks forredevelopment of
the slums in Dharavi and
upheld the tender awarded to
the Adani Group for the pro-
ject, ruling there was no "arbi-
trariness,unreasonableness or
perversity"in the decision.

The court, in the process,
dismissed the plea of UAE-
based Seclink Technologies
Corporation challenging the
state government's decision
toaward the megaredevelop-
ment project to Adani Proper-
ties, which had made a
35,069-crore offer.

Seclink Technologies Cor-
poration emerged as the high-
est bidder for the project first
in 2018 with its ¥7,200-crore
offer, but the tender was later
scrapped by the government.

The Adani Group had
emerged as the highest bidder
for the 259-hectare Dharavi
redevelopment project in the
heart of Mumbai and bagged
it with its ¥5,069-crore offer
in 2022.

Tata Power arm,Andhra govt
tie up for 7,000 MW projects

FE BUREAU
Mumbai, March 7

TATA POWER RENEWABLE
Energy (TPREL), a subsidiary
of Tata Power, on Friday said
ithas signed amemorandum
of understanding (MoU) with
the Andhra Pradesh govern-
ment to collaborate and
explore opportunities in the
renewable energy projects in
the state.

Under this strategicagree-
ment, TPREL and the Andhra
Pradesh government will
jointly explore renewable
energy (RE) development
opportunities of up to 7,000
MW (7 GW), including solar,
wind,and hybrid projectswith
orwithout storage solutions.

The estimated investment
in these projects stands at
nearly 349,000 crore, making
itoneof thelargest renewable
energy investments in
the state.

This partnership aligns
with the state’s vision to
enhanceitsrenewable energy
portfolio and accelerate the
transition towards a sustain-
ableand green energy future,
the company said.

Additionally, beyond con-
tributing to Andhra Pradesh’s
clean energy targets, this
MoU will provide a boost to

Amazon to stop sale of
externally refurbished

CLEARING THE DECKS

m Seclink Tech had
emerged as the

B Bombay HC

highest bidder for
the project first
with its ¥7,200 cr
offer, but the
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government

m In 2022, Adani

mThe court Group became
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decks for plea of Seclink for the 259
redevelopment Technologies, hectare Dharavi
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tender awarded | award projectto bagged it with its
toAdaniGroup | AdaniProperties 5,069 cr offer

The corporation moved
against the high court decision.

While issuing notice on its
plea, the bench directed Adani
Properties to make payments
forthe project through asingle
bankaccount.

After the bench issued
notice on the plea,senioradvo-
cate C Aryama Sundaram
appearing for Seclink Tech-
nologies Corporation urged
the court to orderastatus quo.

The CJI, however,said,"No."

Sundaram informed the
bench that the petitioner com-
pany offered 7,200 crore in
the first tender.

"Iwill increase my offer of
X7,200 crore by 20%," he told
the bench,adding that the fig-
ure comes to ¥8,640 crore.

"What about additional
obligations?" asked solicitor
general Tushar Mehta,appear-
ing for the state.

When the bench asked
Sundaram, if it was willing to
increase the offer "with the
same obligationsas puton the
highest bidder", Sundaram
said"yes".

The bench noted Sun-
daram's submission on the
proposed commitment and
said, "The petitioner will file
an affidavit to the said effect
before this court." The matter
would come in the week of
May 25.

The bench, however, clari-
fied no special equities would
be claimed by either sides.

Senior advocate Mukul
Rohatgi, appearing for Adani
Properties, said the project
workhad already commenced.

"I have carried out con-
structions. I have deposited
funds. About 2,000 people are
employed,"he said.

quarters were demolished
aside from new constructions
taking place.

While dismissing Seclink
Technologies Corporation's
plea, the high court had also
rejected its contention that the
tenderwas"tailor made"to suit
a particular firm of the private
conglomerate, noting three
bidders had participatedinthe
process.

The government had can-
celled the 2018 tender and
issuedafresh onein 2022 with
additional conditions.

The corporation first chal-
lenged the cancellation of the
2018 tenderand subsequently
the 2022 award of tender to
the Adani Group.

The state government had
claimed in the high court that
the tender was awarded in a
transparent manner without
any undue favour to the high-
estbidder.

The government said the
2018 tenderwas cancelled and
afresh onewasissued fouryears
later owing to several factors
like the COVID-19 pandemic
and the Russia-Ukraine war
which affected the financial
and economic state of affairs.

The first tender for the
mega redevelopment project
wasissued in November 2018.

In March 2019, thebidswere
opened and it was found that
Seclink Technologies Corpora-
tion was the highest bidder.

Dharavi, one of the world's
densest urban sprawls, is a
slum colony having a mix of
residential and small indus-

Samsung workers call off month-long strike

NARAYANAN V
Chennai, March 7

THE MONTH-LONG STRIKE
by the Samsung India Work-
ers Union (SIWU) at the firm’s
manufacturing unit in Sripe-
rumbudur, Chennai, has
ended, with workers return-
ing to their jobs on Friday.

SIWU, backed by the Cen-
tre of Indian Trade Unions
(CITU), called off the strike
after Samsung management
agreed to reinstate the strik-
ing workers.

“Our workers resumed
work from today (Friday)
without any conditions,” E

Muthukumar, president of
SIWU, told FE.

The decision to end the
strike camejustadayafterthe
unionwarned that over 1,000
workers would march to the

plant, following yet another
failed round of negotiations
between SIWU and Samsung
management on Thursday.

Initially, CITU had insisted
that the company revoke the
suspension of 23 workers
before calling off the strike.
However, the union has now
agreed to a fair internal
inquiry against these workers.
Samsung,in turn,hasallowed
other protesting employees to
return to work, helping to
resolve the impasse.

In a notice outside its
plant, Samsung India man-
agement said the “illegal
strike” involving certain

workers had been withdrawn
as of March 7.

“Considering the workers’
request to unblock their IDs
and as per management com-
munication dated March 6,
we will organise a training
programme batchwise,” the
notice read. The training
schedule, other than the 23
suspended workers, will begin
on March 8.

“The workers under Sus-
pension Pending Enquiry shall
undergo Disciplinary Action
Proceedings. Workers are
advised not to engage in any
illegal activitiesin the future,”
the notice further stated.
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Mehta said some railway trial units.

Insider trading:
Nestle India
receives Sebi's

r-GREEN PACT

warning letter

MARKETS WATCHDOG SEBI has
issued a warning letter to FMCG

| major Nestle India over alleged
violation of InsiderTrading norms
byasenior official of the company.
Nestle India has received an

0

B TPRELand the | MInvestmentin M The MoU will "administrative warning letter"
AP government | these projects provide a boost from the Securities and
will jointly stands at nearly to the local Exchange Board of India (SEBI)
explore RE TL9K cr, among economy, foster by a designated person of the
development largestRE skill development company, according to regula-
opportunities of | nvestmentsin and support tory filing on Friday.

up to 7,000 MW the state livelihoods Nestle India has not disclosed

thelocal economy, foster skill
development and support
livelihoods, ultimately con-
tributing to the socio-eco-
nomic growth of the state,
it said.

The proposed capacities
would be set up under Andhra
Pradesh’s Integrated Clean
Energy (ICE) policy, a clean
energy framework that aims
for the state to develop over
160 GW of renewable energy
with aninvestment potential
of ¥10 lakh crore.

Deepesh Nanda, CEO &
managing director, TPREL,
said, “ By leveraging our
expertise and cutting-edge
technology, this partnership
will drive large-scale renew-
able adoption,and contribute

devices on ‘Renewed’

RAGHAV AGGARWAL
New Delhi, March 7

E-COMMERCE MAJOR AMA-
ZON is revamping its refur-
bished devices business
“Renewed” and discontinuing
the sale of products that are
externally reconditioned.
Now,itwill only sell the prod-
ucts which have been returned
onits platform,and refurbished
by its certified professionals.
The company has sent out
mails to sellers on “Renewed”,
saying that the decision hasbeen
taking due to high returns and
rejections. FE has seen the mail.
A spokesperson of the com-
pany confirmed the develop-
ment and said, "As part of our
efforts to continuously improve
our selection of refurbished
products, we’ve decided to dis-
continue selling externally
refurbished products."
Any product, which is
returned on Amazon, will con-
tinue to be checked and refur-
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bished by the company's pro-
fessionals. It will then be listed § [ 1%.

on “Renewed”.

According to analysts, the
market of refurbished devices,
especially mobile phones, is get-
ting concentrated with older
players growing and smaller | 14.

players shutting shop.

Data from Tracxn show that
the number of new companies
that have come up in this space
inIndiahasfallen from 4 eachin

2020and 2021to1in 2024.

Globally, too, the number of
new such companies was the
highestin 2021 at 10.It fell to 4

in 2023 and only 1in 2024.

=

the identity of the person
involved in this.

"The Compliance Officer of
the Company has received an
administrative warning letter
from the Deputy General Man-
ager of SEBI for violation of SEBI
(Prohibition of Insider Trading)
Regulations, 2015 ('PIT Regula-
tions') by a designated person of
the Company,'it said.

Later in a statement, Nestle
India spokesperson said it will
have no material impact on
the company.

"We would like to categori-
callyassert that thisinformation
has no impact on the financial
and operational capabilities of
the company.

The information has been
provided inaccordancewith Reg-
ulation 30 of SEBI Listing Regu-
lations," said Nestle India. —PTI

to India’s sustainability goals.

“Developingup to 7 GW of
clean energy projects will fur-
ther strengthen Andhra
Pradesh’s position asarenew-
able energy hub and acceler-
ate its transition towards a
low-carbon economy.”

As part of the agreement,
TPREL will conduct prelimi-
nary assessments, feasibility
studies, and development
activities to explore the via-
bility of these projects.

The New and Renewable
Energy Development Corpo-
ration of Andhra Pradesh
(NREDCAP) would be provid-
ing requisite supportin terms
of facilitation, site identifica-
tion and support in evacua-
tion infrastructure.

FOBRM G
INVITATION FOR EXPRESSION OF INTEREST FOR
RITZY CHEMIGALS PRIVATE LIMITED DEALING IN CHEMIGAL PRODUCTS
AT JASOLA, SOUTH DELHI, NEW DELHI -110025.
(Under Reguiation 36A(1)0f the nsolvency and Bankruptcy Boand of India (Insofvency
Resolution Process for Corporate Persons) Regulations, 2076)
RELEVANT PARTICULARS
1. | Name of the corporate debtor along  |Ritzy Chemicals Private Limited)
with PAN & CIN/ LLF Mo, CIN No. U749990L2007PTC161977
PAN No. AADCRS5994C
OTJ 132, First Flaar, DLF Tower-B Jazala
Squth Dedn, Mew Delhi, Delhy, Ingsa, 110025

2. | Address of the registered office

3. | URL of webaite

Mot available
4, | Datails of place where majority of fixed . . .
T S Jasola, South Delid, New Delhi

Instafed capacily of man products! services. | Ml
Cuaniity and value of mam preducts! | il
services sold in [ast Enancial vear
7. | Number of employess! workmen Wil

Further details mcluding last avallable Can be sought by sending a request fo

financial staterents (with schedules) of twe | Resolution Professionat at;
years, lists of creditors are available at URL'| rilzyeirpi@gmail com

9. |Eligibility for resofution applicants under | Can be sought by sending a requast 1o
saction 25(2)ih) of the Code is Fesctution Professsonsd af
available at URL: ntzycrpiDgmail com
Las! dele for receipl of expression of interest | 24-03-2025
11| Date of issue of provisional list of

prospective resclubion applicants 03-04-2025
12.| Last date for submission of chjections
io provisional list
13.) Date of issue of final kst of prospactve
resalution applicants
Date of izsue of Infarmation Memarandum,
evaluation mairix, and Request for
Fesaolufion Pians fo prospective apphicants
135, |Las! date for submission of Resaoldion Flans | 23-05-2025
16. | Process email id b submil Expresson of Inerast | ritzycirp@gmail.com
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Parminder Singh Bhullar
IBBNEPA-DIETP-MOT1 2T 202 1-2022M 3700

Resolulion Professional

Rifzy Chemicals Private Limided

Fegisterad Address; E-100313, Mangal Pun Gak, Ghanupur Road,
khandwala, Water Tank, Amnizars- 143104, Punjab
Comespondence Address: 3rd Floor, Plot Mo, =190, Phase 28,
Sechor 74 Indusirial Area, SAE Magar, Mohah, Punjab- 160071

Diate: 08.03. 2025
Place: Mohali

FUJIYAMA POWER SYSTEMS LIMITED

Our Company 'FuFyama Power Systems Private Limited” was inconporated as a private limited cormpany on Novamber 29, 2017 under the Companies Act, 2013, pursiant to a
certificate of incorporation dated Drecamber 12, 2017, ssued by the Registrar of Companies, Mational Capital Termtory of Delhi and Haryana ai Mew Deibi ["RoC™) Dur Company
was subsequently converted from & private limited company 1o a pubsic limited company pursuan bo 2 special resolution passed by our Sharshodders on October 10, 2024, and the
namea of our Company was changad to Fujiyama Powar Systems Limited, A frash certificate of incorporation dated November 20, 2024 was issued by tha ReC, pursuant fo the
change of name of our Company on conversion 1o a public imited company. For further details regarding the change of name, please see section fitled “History and Cerfain
Corporafe Matters " on page 277 of the drafi red heming prospectus dated March 6, 2025 (the "DRHP” or the "Draft Red Herring Prospectus”)
Registered Office: 53A/6, Near NDPL Grid Office, Near Metra Station, Industrial Area, Sat Guru Ram Singh Marg, Defhi - 110015, India
Corporate Office: Plot Mo, 51-52, Sector Ecolech-1, Ecotech extension-1. Greater Noida, Gautam Buddha Nagar — 201310, Uttar Pradesh, India
Contact Person: Rakesh Kumar, Company Secretary and Compliance Officer; Tel: +31 11 21055305, Website: www.ullsolarfujlayama.com
E-mail: investor@ullsolarfujiyama_com; Corporate Identity Number: U319030L201 TPLC326513

OUR PROMOTERS: PAWAN KUMAR GARG, YOGESH DUA AND SUNIL KUMAR

INITIAL PUBLIC OFFERING OF UP TO [«] EQUITY SHARES OF FACE VALUE OF ¥ 1 EACH (THE "EQUITY SHARES") OF FUJIYAMA POWER SYSTEMS LIMITED
(“COMPANY" OR “ISSUER") FOR CASH AT A PRICE OF ¥[«] PER EQUITY SHARE (THE “OFFER PRICE") AGGREGATING UP TO ¥ [=] MILLION {THE “OFFER")
COMPRISING AFRESH ISSUE OF UP TO [«] EQUITY SHARES OF FACE VALUE ¥ 1 EACH AGGREGATING UP TO ¥ 6,000.00 MILLION BY OUR COMPANY (THE “FRESH
ISSUE") AND AN OFFER FOR SALE OF UP TO 20,000,000 EQUITY SHARES OF FACEVALUE ¥ 1 EACHAGGREGATINGUP TO ¥ [«] MILLION (THE “OFFER FOR SALE"),
COMPRISING AN OFFER FOR SALE OF UP TO 10,000,000 EQUITY SHARES OF FACE VALUE ¥ 1 EACHAGGREGATING UP TO ¥ [«] MILLION BY PAWAN KUMAR GARG
AND UP TO 10,000,000 EQUITY SHARES OF FACE VALUE ¥ 1 EACH AGGREGATING UP TO ¥ [«] MILLION BY YOGESH DUA [COLLECTIVELY, THE "PROMOTER
SELLING SHAREHOLDERS"™), AND SUCH EQUITY SHARES, THE "OFFERED SHARES™). THE OFFER INCLUDES A RESERVATION OF UP TO [»] EQUITY SHARES OF
FACE VALUE ¥ 1 EACH, AGGREGATING UP TO ¥ [«] MILLION (CONSTITUTING UP TO [«] % OF THE POST OFFER PAID-UP EQUITY SHARE CAPITAL OF QUR
COMPANY), FOR SUBSCRIPTION BY ELIGIBLE EMPLOYEES (THE “EMPLOYEE RESERVATION PORTION™). THE OFFER LESS THE EMPLOYEE RESERVATION
PORTION IS HEREINAFTER REFERRED TO AS THE "NET OFFER". THE OFFER AND THE NET OFFER SHALL CONSTITUTE [»] % AND [#] %, RESPECTIVELY, OF THE
POST-OFFER PAID-UP EQUITY SHARE CAPITAL OF OUR COMPANY. OUR COMPANY MAY, IN CONSULTATION WITH THE BOOK RUNNING LEAD MANAGERS
(“BRLMS"), OFFER A DISCOUNT OF UP TO ¥ [«] ON THE OFFER PRICE TO ELIGIBELE EMPLOYEES BIDDING IN THE EMPLOYEE RESERVATION PORTION
(“EMPLOYEE DISCOUNT™).

GUR COMPANY, IN CONSULTATION WITH THE BRLMS, MAY CONSIDER AN ISSUE OF SPECIFIC SECURITIES FOR AN AMOUNT OF UPTO ¥ 1,200.00 MILLION, AS MAY
BE PERMITTED UNDER THE APPLICABLE LAW, PRIOR TO FILING OF THE RED HERRING PROSPECTUS WITH THE ROC (“PRE-IPQ PLACEMENT"). THE PRE-IFO
PLACEMENT, IF UNDERTAKEN, WILL BE AT A PRICE TO BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE BRLMS. [F THE PRE-IPO PLACEMENT 15
COMPLETED, THE AMOUNT RAISED PURSUANT TO THE PRE-IPO PLACEMENT WILL BE REDUCED FROM THE FRESH ISSUE, SUBJECT TO COMPLIANCE WITH
RULE 19{2){B) OF THE SCRR. THE PRE-IPO PLACEMENT, IF UNDERTAKEN, SHALL NOT EXCEED 20% OF THE SIZE OF THE FRESH ISSUE. PRIOR TO THE
COMPLETION OF THE OFFER, OUR COMPANY SHALL APPROPRIATELY INTIMATE THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT, PRIOR TO ALLOTMENT
PURSUANT TO THE PRE-IPO PLACEMENT, THAT THERE |15 NO GUARANTEE THAT OUR COMPANY MAY PROCEED WITH THE OFFER OR THE OFFER MAY BE
SUCCESSFUL AND WILL RESULT INTO LISTING OF THE EQUITY SHARES ON THE STOCK EXCHANGES. FURTHER, RELEVANT MSCLOSURES IN RELATION TO
SUCH INTIMATION TO THE SUBSCRIBERS TO THE PRE-IPO PLACEMENT (IF UNDERTAKEN) SHALL BE APPROPRIATELY MADE IN THE RELEVANT SECTIONS OF
THEREDHERRING PROSPECTUS AND PROSPECTUS

THE FACE VALUE OF THE EQUITY SHARES 1S ¥ 1 EACH AND THE OFFER PRICE IS [#] TIMES THE FACE VALUE OF THE EQUITY SHARES OF FACE VALUE 7 1 EACH.
THE PRICE BAND, THE EMPLOYEE DISCOUNT AND THE MINIMUM BID LOT WILL BE DECIDED BY OUR COMPANY, IN CONSULTATION WITH THE EODE RUNNING
LEAD MANAGERS AND WILL BE ADVERTISED IN ALL EDITIONS OF [#], AN ENGLISH NATIONAL NEWSPAPER AND ALL EDITIONS OF [«], A HINDI NATIONAL
NEWSPAPER, HINDI ALS0 BEING THE REGIONAL LANGUAGE OF DELHI WHERE OUR REGISTERED OFFICE IS LOCATED, AT LEAST TWO WORKING DAYS PRIOR
TO THE BID/OFFER OPENING DATE AND SHALL BE MADE AVAILABLE TO BSE LIMITED (“BSE") AND NATIONAL STOCK EXCHANGE OF INDEIA LIMITED (“*NSE", AND
TOGETHER WITH BSE, THE "STOCK EXCHANGES") FOR THE PURPOSE OF UPLOADING OM THEIR RESPECTIVE WEBSITES, IN ACCORDANCE WITH THE
SECURITIES AND EXCHANGE BOARD OF INDIA (ISSUE OF CAPITAL AND DISCLOSURE REQUIREMENTS) REGULATIONS, 2018, AS AMENDED (THE "SEBI ICDR
REGULATIONS").

In case-of any revision in the Price Band, the Bid! Dfier Period will be extended by at least three addiliona! Working Day after such revasion in the Price Band, sultiect to the Bl Offer
Period not exceading 10 Working Days, In cases of force majeure, banking strike or similar unforseen circumstances, our Company may, in consublation with the Book Running Lead
Managers. fof reasons o be recorded in writing, extend the Bid! Offer Period for a minimum period of one Wiorking Day, subiect to the Bid! Offer Period not exceading 10 Warking
Days. Any revision in the Price Band and the revisad Bid/ Offer Perind, if applicable, shall be widely disseminated by nofification to the Stock Exchanges, by issuing a public notice,
and also by indicating the change on the respective wabsites of the Book Running Lead Managers and at the bermenats of the Syndicate Members and by intimation to the Saif-
Cartified Syndicate Banks (*SCSBs"), ather Dassgnated intermadianias and the Sponsor Banks, as applicabls,

The Offer is baing made through the Book Butding Process, in terms of Rule 18¢2){b) of the Securities Conlracts rﬁﬂgulatmnj Rules, 1937 read with Regulation 31 of the SEB| ICOR
Regulations and in compliance with Regulation &{1) of the SEBI ICDRE Regulations, wherein not more than 50% of the Met Ofier shal be aflocated on a proportionate basis 1o
Chuslined instibutionat Buyers ("@Bs ") (@B Portion™), provided that cur Company may, in consultation with the BELMs, alfocaie up fo 60% of the (B Portion to Anchor invesiors on
a discrehionary basis in accordance with the SEBI ICDR Regulations (“Anchar Investor Portion®), of which one-third shall be reserved for domestic Mutual Funds, sutject to valid
Bids being recaned from domestic Mutual Funds al or above the price atwhich aliolmant it made to the Anchor invastor (“Anchor Investor Allocation Price’). In the event ol under-
subscrigtion, or non-aliocation in the Anchor Imvestor Pordion, the balance Eguity Shares of face value ¥ 1 each shall be added to 1B Portlion {othar than the Anchor Investor Porion)
{"Nat QIB Portion™). Furthar, 5% of the Nat QIB Partion shall be available for aflocation on a proportionata basis only 1o Mutual Funds, subject fo valid Bids being receded at or
above the Oifer Price, and the remainder of the Net Q1B Porfion shall be available for allecation on a proporbionate basis to all QIBs, incheding Mutuat Funds. Further, notless than
15% of the Nat Cffer shall be available for allocation to Non-Instiiutional Bidders and not l2ss than 35% of the Nel Offer shall be available for aBocation to Retail Individual Bidders in
accordance with the SEBI ICDR Regulations, subject to valid Bids being received at or above the Offer Price. One-third of the Non-Institutional Portion shall be available for
aliocation to Mon-Institubienal Bidders with a Bid size of more than ¥ 020 million and ug to-3 1 million and two-third of the Mon-Instituticnal Porticn shall be available for allocation io
Mon-Instifutional Bidders with 2 Bid size of mone than ¥ 1 million provided thal under-subscription in either of these two sub-categories of the Non-Institutional Porlion may be
aliocated to Non-Institulions! Bidders in the other sub-category of Mon-Instifutionsl Portion in accordance with the SEBHC DR Regulations, subject tovaid Bids being received st or
above the Offer Price. Further, Equily Shares will be allocated on a proportionate basis to Eligible Employees applying under the Employes Reservation Portion, subject fo valid Bids
recaived from them at or above tha Offer Price. All potential Bidders (axcapt Anchar Investors) ase mandatorily required bo participate in the Offer through the Appéication Supportad
by Blocked Amount ("ASBA") procass by providing details of their respective ASBA accounts and UPI D in case of UPI Bidders (defined heredn), as apphcable, pursuant towhich
iheir cormespanding Bid Amount will be biocked by the Self Cerdified Syndicate Banks ("SCSBs”) or by the Sponsor Bankis) under the UPI Mechanism, as the case may be, fothe
extent of the respective Bid Amounts. Anchor Investors are not pesmitted to paricipate in the Offer through the ASBA process, For defails, see “Offer Procedure” on page 442of the
DRHP

This public announcamant is made in compliance with the provisions of Reguiation 26(2) of the SEBI ICDR Regulations o inform the public that our Company is proposing 1o
undertake, subject to applicable statutory and requlatory reguirements, receipt of reguisite approvals, market conditions and other considerations. to undertake an inital public
offénng ofits Equiy Shares pursuant to the Offer and has filed the DRHP dated March 6. 2025 with SEBl on March 7, 2025,

Pursuant to Regulation: 26 1) of the SEBI ICOR Regulations, the DRHP filed with SEBI shall be made available-to the public for comments, if any, for a period of 3l least 21 days, from
the date of such filing by hosting it on the websites of SEBI at www.sebigovin, on the websiles of the Stock Exchanges (e, BSE at www.bseindia.com, NSE al
www.nseindia.com,whera the aquity sharas are proposed to be listed and on the wabsite of the Comipany at waww.utisolarfujiayama.com and the wiabsites of the book running lead
managess to the Offer 1.2, MotEal Dewal Investment Advisors Limited st www,. motifzioswalgroup.comand SBI Capial Markets Limdted at www sbicags.com. Our Company hereby
mivites the public bo give commenis on the DRHP with SEB| with respect to disclosures made i the DRHP. The public i requested to send acopy of the comments sent lo SEBI, 1o
tha Company Secratary and Compéiance Officer of our Company and tha BRLMz at their respective addresses mentionsd hessin, A2 commeants must be received by SEBI, the
Company andior the BRELMs andfor the Company Secretany and Compliance Officer of our Company i relation to the Cffer on or before 5:00 p.m. on the 2=t day from the aforesaid
date of fling the DRHP with SEBI,

Investments in squity and equity-retated secerilies involve a degres of risk and investors should not invest any funds m the Offer unless they can afford to lake the risk of osing their
entire invesimeant. Invastors are advised to read the risk factors carefully before taking an Invesimenl dacision in the Offer. For taking an investmenl dacision, Investons must rely on
ihair own examinationof our Company and the Odffer, including the risks involwed. The Equity Shares of face value ¥ 1 eachin the Offer have not beenrecommended orapproved by
the Sacurities and Exchange Board of India [*SEBI™), nor does SEBI guarantes the accuracy or adequacy of the contents of the Draft Red Hering Prospactus. Spedic attention of
the investors is invited b0 "Risk Factors "on page 30 of the DEHFP,

Any decision to inwestin tha Equity Sharas describad in the DRHP may oniy be made after the red herring prospacius ("RHP’) has been filed with the RoC and must ba made solaly
on the basis of such RHF as there may be matenal changes in the RHF from the DRHF, Tive Equity Shares, when ofiered, through the BHF, are proposed tobe listed on the Siock
Exchanges.

The liability of the members of our Company i limited by shares, For delais of the main objects of cwr Company a5 contained inits memorandum of associabion, see "History and
Certain Corporafe Matters™ on page 277 of the DRHF

For details of the share capital and capital structure of our Company and the names of the signatories fo the memorandum of assocation and the number of shares of aur Company
subscribed by them, ses “Capital Structure” on page 84 of the DRHP.

BOOK RUNNING LEAD MANAGERS TO THE OFFER

motiiahy © SBI CAPS

ATl A ey
5B Capital Markets Limited
1501, 15th floor, A& B Wing, Parinee Crescenzo,
Bandra ®urla Complex, Bandra (East),
Mumbai- 400 051 Maharashtra, India
Ted: +91 22 4006 80T
E-mall: fujivama.ipofbsbicaps.com
Investor grievance e-mail:
investor relabions@sbicaps.com
Website; www sbicaps com
Contact person: Knsting Dias | Kethika Shatiy
SEBI reglstration no.: (INMODO003531

REGISTRAR TO THE OFFER

(.) MUFG

MUFG Intime India Private Limited
(formerly known as Link [ntime India Private Limited)
G101, 247 Park, L B 5 Mang, Vikhroli ‘Waest,
Mumbai - 400083 Maharashira, India
Telephone: +51 810 811 4949

E-mail: fufiyamapewer ipo@linkintme. co.in
Investor Grievance e-mall:
fujiyvamapower.po@linkintme.co.n
Website: www linkintime.coin

Contact Person: Shantl Gooalknshnan
SEBI Registration No.: INROO0004053

Motilal Dswal Investment Advisors Limited
Matilal Oswal Tower, Rahimtuliah Sayani Road,
Opposile Parel 3T Depot, Prabhadewi,
Mumbai - 400 025, Maharashira, India

Ted: +81 22 7183 4380

E-mail: fujiyama.ipoidmatilaloswal.com
Investor grievance a-mail:
moiapiredressal@motilaloswal.com

Website: waww malilaloswalgroup.com
Contact person: Sukant Goall Ronak Shah
SEBI registration no.: INMOD0018005

All capitatized terms used herein and not specifically defined shall have the same meaning as-ascnbed to them in the DEHP
For FUJIYAMA POWER SYSTEMS LIMITED
On bahaif of the Board of Directors
Sdl-
Rakesh Kumar
Company Secretary and Compliance Officer

Placa : Delhi
Data March T, 2025

FUJIYAMA POWER SYSTEMS LIMITED is proposing, sutyect fo receipt of requisite approvals, market condifions and other considerations, to make an indial public offer of its
Equity Shares and has fied the DRHP with SEBI on March 7, 2025. The DRHP shall be available on the website of SEBI at www.sebl.govin, websiles of the Stock Exchanges i.e.,
BSE at www bseindia.com and NZE at wew.neseindia com and is available on wabsite of the Company La. www uilsolarfigiayama_com, websites of the BRLMs, Matilal Dzwal
Invesiment Advisors Limited at www mobiaicawalgroup.com and 5B1 Capdal Markels Limited at www sbicaps.com. Polential investors should note that mvestment in eguity shares
involves a high degree of risk and for details ralating o such nsks, pleass see the seclion entitied “Risk Facfors™ on page 30 of the DRHP and the detals set out in the RHP, when
filed. Potantial investors should not rely on the DRHP for making any investmeant decision,

This announcemernt i not an offer of securities for zalke in the Unifed States or elsewhers. This-announcement has been prepared for publicabon in India only and is not for
publication or distobution, directly or indirsctly, in or into the United States. The Equity Shares oflered in the Offer have nof been and will not b= registered under the UL 3. Securites
Actaf 1983, as amended (U.5. Securities Act’) or any other applicable law of the United States. Accardingly, the Equity Shares are being offered and sold outside of the Unied
Siates inoffshorne transaciions as defined in and in compliance with Regulation S under the U.S. Securities Act and the applicable laws of the jurisdiction where such offers and sales

financialexp.epaptin

are made. CONCEPT

,., Chandigarh
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